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SHRI K.C. VENUGOPAL: Thanks for mentioning. ...(Interruptions)
HON. SPEAKER: All these are national leaders.
...(Interruptions)
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Sor 3 ypm ordf A1 &) afe 72 & 72 53 frerl & ot gforen & swoelldl Sor daer wwd 3 Brerd 2 aie odf ordl frer &) ... (crauren) s adblapd @l aran wiad sl sidsaw:
s A, AP Iedior Aarrer: e @1 Rl ol fope, .. (curaerior) dleraret €5t s 3 JER[EIX 96 b1 YRIT ot YRk epiforatsr, eniforatisr fasen i &, A st Adlcan
A3 Yell dradl & 5 anuds amerel b Huz off "eniaay yadierer feren 8, gt aded s34t off forpter Son aifde? g3 Jgel B et A 3 fordeel ol diadl & 5 "epiforater’
916G 1 el da Alon difdy; AR’ @ dual¥s s deforler 3, 'defsrier okc @t & griter fse oo @ifde) ... (1) 91 AR AIATST DY IPRIE Bl DY
ifdrar ordf @l arfde ...(wwmumwr)

AeTollRT 3re=1er & 3 alfery,
&€ | (caurer)
oft vrromer Bis @ awagr aidican, 9 sica Sft b 9iedt 3 waorr deAT &)...(@aemer) 3 et oft & 91edl 3 W weoll el &, Jodlal AG el ol ke
"311 & bR Tl @bl
el 33 &2 Wl el G
1 @ @ eIl TIeT gast
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amoft, Sit amor arsd 2, amd, s et Fdwrz wor B Rm dure 2, ag ez G wduar @, Breror sed 3odion su wfdon A R ) ...(caener) A seron & wgon argen
fo sifdemor &5t yzerraon, sifdenor Bt smcan & ol @ afeas as s B smcan a1 was sered gferfda 8, & a1 edbtasa @t oft smmon iy, .. (o)

HTotoller arezrel @ Jsioner Sft anu aef! ar aifén
&€| (zauer)
HON. SPEAKER: Nothing will go on record.
...(Interruptions) €]
Jtoroller 31earer & dvacr st s (¥aid 8 sar &, amu aifeny)

off rstomrer Rz 1 9 sl yferugt B Srenall A wgon aem & fo # S gw ot s a1 §, a5 sBiffe o a1 §)...(caauer) & wwsen § @ Jifdurer o Jiferer B w3, vw
afdiey afer B wu A foren Sion enfae) Jifderer & Murder B At oreg @1 AsEf grwisr ol won aifde; safer F gor it el wr Usi w2 e a2 @1 g ...(sxauer)
sarfere & e a1 & 5 o & St g oft 337 wr RAsar srn @ (Eaeer) sor Mt o B A6l gBwier A5 wnur &, an S enfiw Meard, s ayeiRes sard, sa
dor 3t wwrE wren ared 3, 339 wdl of wdl A widend Gt A 3 ) sufere Aot SrorEr w3 As Uz gt I Ren F) .. (wraeror) St anuol war en @5 arar s aflarara
AP Of A e el ... (& aurer)

artotoller are=agt & 3y 3ol Fer i alferesim ama oft Scror & 2wrer Brden; gruen ama dfde
...(=raeren)
HON. SPEAKER: No, I am sorry.
...(Interruptions)

off rstomrer Bis * sira w1 Jifdenor vdfdract &, s w1 Afdener 3ot 3, amu of awot afufdier Rk 3 wg war 3, ...(cweer) & wg amor g a5 s w1 Afderor abact ot
2 i wg aga ufdeg 3)... (o) amar nga sert A i sra wr i R gu gies o & afea A B3 gucdt suwaur &, Bord swmer O el asll @ owrn e 2435, samw
fret 21| @ Forcht 2 oft ... (e

off seiferaifeer aeraia Biffrn ;@ aeeer #dicen.. . (o)
HAToTeliRT 31218t & 3mu dfdw) amudh o acsy
... =Iaerer)
HON. SPEAKER: She will speak. This is not the way.
...(Interruptions)
HToTofRT 31e=T8T & S1a 3Muehl 2w A cilel diciel, 33 W1 aifere) faseft @ dieror 5 few aran aidf &) w6 aaf aa #2t §
8€| (czraumar)
HON. SPEAKER: This is not the way.
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off Frstomer e * arewet kG, Star snuer aiafeier fands 3t @ar 8, A 3aht @1 W&l uz Iedrm wen argen, R Fu A ofte, dfera siiv cd-grae! e @l & e sl
Jifdermer 3 S aiffeer yoter foren orn 8, 308 aifder wor 3 B yardt s A sl 9t @1 arar wda st swdsas of Prals feen 2 iy sy sifderer Bafanal o
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@oirol &bt wifdrer Bt arfl Al At 9rIe sl w2 wrs leygror gan e, Aftser # @we awar & &y smedler ifduror o1 ik don ot sosda Raeyoer 3 oa adt 8 afy
50 3o cleygrel fopafl @1 & Y as arar s PR sFds: @ & JliT e Afemer 290 b ol oft Age 3¢ &, Fo1 Wil 1 s dcieggr & A sl ur sl FAfdemer
@ anféeer 14, 15 3l 17 @1 Icci @l d1gal, &2 MR o J@me AR & 8, fig-ama A e 2ud &) gy wa A snféoer 17, i sl ifderer & 8, 321
forey @2on argen, Rl seiedfdcdt @ @ qes A HFa o gu Agw @l Baferdt yerer @ okt &) aftcar swiedfdedt & aema 81?7 sl MR 6t gferagar At
ar?...(cemumer)

aretet #1@Ga, o oft orerdt & 5 usel sUS ce, A8 aga Bt A2 dor BRI A ST &) A8 BE Bl ar el Bt p seifye 3 3z oidr 2&1 3, a8 #3Y @l 6t
AT o1dl &) uaelt @ Fady, siRa & sferer 3 gadl I of, sare Yt I} off oiveg, and At of sacw s afdrmer aerrn,. . (@)

SHRI MALLIKARJUN KHARGE: Madam Speaker, Mahatma Gandhi did it first in this country. &€| (Interruptions) Gandhiji swept the
streets....(Interruptions)

oft rstomrer 3ig & o A sifdener B yfer sadt st yferagen 3, & wai uz 3ubt aaf aen aren &), (amer) ar genet Jidft 32 &, a2 s31 o1 H dfea ddenferas e, S
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aer, 82 epwr bt amoft was ssfirr 2 it sig cemor 3t aid spredact ordf & srasan.... () # ars wroren & R gardt wwn o S afirmer gz e 8, s A sifderer B
gfer sruoft gferaigen @Y cares Roen 3)...(cuawrer) A caftpert = 3 oft smoren &, a¥d oft semsrenadf} srcard @ sdlor wYen R sacs smea afdrener aawa ww i
aricYeror &, wap Meret graite 3 B gardt 2w o grzer o ... (saeror)

&2 anacfler ol [Forforwiss emsw ot A 339er A &1 =1, afterara aFdsws of ameel B Jifderor i wsifeer s HI cazen H) wsEiee A5 @1 3Mual et fufsier R 3 oft
e foven &) 3ifdenst 9n a1 anfdeser 14, 15, 16, 17, 18 ¥ amearr I siai se ¢ sRrafere, wwmetar w1 aifdeor e, adf snfdwer 19, 20, 21, 22 - e ¢ ulfsa, Jacie
@1 aiftrr1s sads aean A &em anfdwea 23, 24 - ase 3Plose vaERRe, oluv b sy, ue oft aftse e anféwe 25, 26, 27, 28 & aneewr A ase ¢ wilsa sifw
Bfersior @t oft aifErests e 3 wsriiea s & serofl fug sarsean & swrsin ¢ omere Rra & Rssft oft sifenst 3 amua) Sxer @ oidl fBrevsdt, S13 arean anda sftorera spdsass
oY amraer A 2ifderer 3 wemice 2sc & Jdu A e Rsen ) say wspica s O Awens @ d fm anfdeear 32 A se ¢ Bleadteggiore Y2t &) off suazen B o
&) awer widrcan, s aeren g s sy sz B Afrarer B grenaen W wsiice s, AfS sa grenaen @t el B ag amzer &t amean &, amzer ¥ dfener & arean 8, ot
Wsifect wscr b a2 3 7 weor argen 5 us wifer afdeor sy Ao  doa &, us ama B sifduer b vw F) ... (@)

oft aitesare wchar (Frwien) @ arseiifdtor 25 o awn gan?...(aumor)
oft zrstormrer Biz : af Rusaer sireer B sifdener 6t ancan 3 oY ws@iee 2sc 325 doa 3, vft sardt s 3,...(zmauror)
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HON. SPEAKER: Nothing will go on record.
...(Interruptions) 3€; +
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gat2 Yermomic]t oft bt 2ifdemer b gfer gieragan wr & aYumr 2 R "t @ siiz 3 ugrai aiféremer” @i el vay Ircedt wrlagr A5 wu 3 foren & @ aifgen Arorcbioan 6t
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€| (zauar)
eToller arerer & amuen! #ff dictol w1 ARl fdcten; D aidl @

€| (zauran)
off 2ratorrer Big & arevier AAIG, ASI AU 3ITeT AE Ak gE dag Xoft Aot ... ()
AToTolRT IEALT & SIE D] dlcTol @1 AART ke, da anu aiferR)

8€| (zzrauren)
Frotoller rezner @ 3nu AMforr dvar &) puan do onsd,
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off rstomer Ris @ @ acrenon ansan & [ sl e B amea A difdener W gfer Sft gffragar &, 301 gRrageal @t eror 3 2xY gu &I sArdl AR JUcl asGd 361
act1 28 & aite HA Mroor-froor gasiz B wrfugil @l emer w2 3@ 8, 33 o asi u aal a2 arga

Jreer AAIG, i AGel @Y us ot actenen ataan & s anst 91 3 99.7 Gl A aiftis ufYadt ¥ ) Jas A wga g ... (crawren) As g 3 v Roid 3, .. (euaener) saor
amanfies e & efte A oft asd arsions o & &) ... (caaerer) o1 Jorer Alstonail @i oft ¥ 21ai 3ed won argen -- sicer Foror A¥stornt, yeror Jicfl e dar elson sz
Sftaer seifer =liston sot 2istomail @1 siférperer cuer Jarst b dftr, ofér, Red st 3t el @ Bre 2@, saftn gaar A 0 dan 2isons gres 6 3| saoen & o, afew
arfla afie amerevr Ferfirll ot wwr @t B e gsft wr awa zgar & 308 doft sucten @ w1, s o B R agr T B zenuen &t srht 2 e ag s ww @Y arcdl aw A
@2 361 &) ...(caaurer) wet uz ot ardtal A yfer amefl gieraigan ot sfiz 3edw wen argan §) 2mer & e, (uaerer) arar e sfora A G Ma B anenz a2 & s
i @ w2 38 F) ...(eaer) st AR o dlor gerer a#fior ol wision grien &t 8, ot spefiur st 3 Jafférs e dpl b RBoes Jaadle B R om o2 3@ §
..(cerrerror) Spaftor semsl A o 2raffeis R dhe ardta el B Raves Sacrdle A e s dor Geier spaftor aort Alsor wir w2 28 3) 529 Asger wize, AT st
50 uz3ic, scwizam 15 udic s afdensi & e 33 Glardt o adyer 23 orn 3) 531 YR 6 @azen sl JoR o usd & ) ... (cwemor)

aFdsass oft 31ads fore e arsd &) A daast Arer A aeror Gt oft arer asad &) 33f anens w3, FATGCn A NI U IS B enue, et it 3Fow @Y Ay EAN Yol
aicft Sft o a3 32 F ol waet e, Jaw e, 53 gfr ot o A gferag &) st e, st Rorr' B s@aron @ Ao s o AP @Gt 2 E,...(caawmon) addl
a1 38 & aRiifes gar B amaer oot oo aven anedY &, Brant srfta &t shagt A dar gan aean oft 1% afie gyoves @1 Meast of 36 Se) g9 vas WA s o Bl asven ared
& safere "srert el et R’ & srerzon @) A g9 wen AP agl 3B F)

aiet 9, 1 serorn &l o aran & [ sArdl FewR Fawa sea B ifduer B g gl aes A gfiag @ siie wixdlegorerer ditderd, sidefore aiffrasar O gfer gt s A wse
ekt &) & wwsrn & fp sdenfore siftrason a1 Asft &5 g weter R sien anfde) g o il v & A5l @l JAaey Ao &I smageasr &) .. . (wamer) ard ols el g
3 @l o A, Aftver Al wizdeyorore AR & yfr as yferag 8, o & Rrarsr B wme s Ao § @5 o1 B wosen 3fie s uz wft oft 1S arosa srafern Bromer aidl
eon et ) @1a et g1 Rrarsr &)

sodl orect & amer it 3 3 aran ada oftor Ira spds: Sft & gfey g sl waTEr B sifircafts aear § ner & aer F siferer sm & el o A=l & yfer sft awEr
3 g Y afdreafes @t ge amoll Rrdger M a2 &

DR. M. THAMBIDURAI (KARUR): Madam Speaker, I want a clarification from the hon. Minister He spoke very well. I just want to know from him
one thing. In his speech, the hon. Minister spoke about federalism, minorities and so many other things.

I want to know from the Government whether they will come forward to amend the Constitution in order to give official language status to all other
Indian languages like Tamil, Telugu, Bengali and others.

HON. SPEAKER: It can be your suggestion only.
DR. M. THAMBIDURAL : It is not a suggestion; it is our demand.

Madam, all the Chief Ministers of Tamil Nadu throughout have gone on repeating it and have been requesting the Government to consider our
demand to see that all the Indian languages are given the status of official language. The whole country is expecting it.

HON. SPEAKER: In seeking a clarification, how can it go on like this?

DR. M. THAMBIDURAI: Why can you not make all languages of the country as official languages? When you are speaking of federalism, let me say,
we all fought for freedom and brought about this Constitution. So, we should give honour and respect to all other sections also. Why can you not
bring Amendment to see that all the Indian languages become official languages of this country?

I am saying so, because if I want to speak in my own language in Parliament, I have to get the permission from the Chair to speak in Tamil. Then,
translation system would be arranged at a later time. There is no simultaneous translation coming. Therefore, it is our right to speak in our own
language in the Parliament to express our ideas.

That is why I am asking whether the Government will come forward to bring an Amendment to the Constitution to see that the official language
status is given to all the Indian languages. This will be the spirit of true federalism, which I am expecting. Thank you...(Interruptions)

HON. SPEAKER: Hon. Members, please. There is no clarification. You may speak when your turn comes.



...(Interruptions)
HAToTollr rezngd & aciifbiborel oidl aedt &) anu el e u? dlfer,
€| (o)
aoTeliT areargt § JPietog Sft, A8t st clez fBren &, Po i 3y e 3 ordl and &, arell I Jidw 3 o war RN [ a2 3 e, AUDT A U PO ITCSITIAD §|
off Idiemoroe IvFaddt (Mwz): aeloll sweer Sit, 3 s aly 3 41 vies weoll ATEI &) Alelolter WSl Sff of Arelolle a1s Jidf it & v w3 fewlt 6. (saemr)

AToleliRT reaxg & Fol amuen sifeokroret Sx frn &) I will see to it. Please sit down.

...(Interruptions)

HToTofler are21ex 13t 35 Jider 3t fRoovft 3, 3 53t 3w ot
€| (@rumwr)

HON. SPEAKER: I will have to check it.

...(Interruptions)
HON. SPEAKER: Now, Shrimati Soniaji

...(Interruptions)
HON. SPEAKER: Khargeji, I will have to check it.

...(Interruptions)
HON. SPEAKER: Hon. Members, please take your seats.

...(Interruptions)
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AAror Uor R eny 3odiol Jifderer @Bt il gpacer el ale yrawell 61 geonfd 3ad e w2 e 3 ywier sten iz Afdurel 3 Rifda gefor &Y ey e &l
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DR. P. VENUGOPAL (TIRUVALLUR): Madam Speaker, I thank you for giving me an opportunity to take part in this historic discussion on 'Commitment
to India's Constitution' as part of 125t Birth Anniversary Celebrations of Dr. B.R. Ambedkar.

Madam Speaker, on behalf of the people of Tamil Nadu, who are witnessing a truly representative government under the guidance of our able
dynamic leader, hon. Chief Minister of Tamil Nadu, Dr. Puratchi ThalaiviAmma, I would like to reiterate our faith in the Constitution of India. The
House has now taken up a discussion on our commitment to Constitution.

As one hailing from a State, which has a great legacy of upholding democracy which is evident from the Kudavolai Murai referred to in the
Uttiramerur Seppadly, let me participate in this discussion. Of all forms of governance, democracy is being upheld as one that provides for the most
accepted form of governance. The vibrancy of a democracy is articulated in the commitment shown to a Constitution by the people who gave it to
themselves. Only when a Constitution is truly upheld by its citizens, it can become meaningful and a sacred document nation-state. Now in this
august House, we are doing a purposeful exercise of revisiting our commitment to the Constitution.

It is befitting and proper to hold this discussion on the occasion of the 125t Birth Centenary Celebration of Dr. B.R. Ambedkar who had made a
great contribution along with the Founding Fathers in giving us a Constitution. Ahead of many other countries, we ensured adult franchise and voting
rights to all citizens earmarking reservation for depressed sections of society in the legislative forum. When we go through the debates in the
Constituent Assembly, Dr. B.R. Ambedkar's singular contribution to make our democracy a participatory one and a positive one is evident. His role is
great in ensuring the positive intervention to benefit the depressed sections of society.

I would like to thank Madam Speaker and the Minister of Parliamentary Affairs to have initiated steps to hold this discussion on the floor of this
House. I also thank my fellow Members who are actively participating in this discussion so that we all can have a collective rethinking.

Asserting individual rights, and at the same time uplifting the living standards of the depressed sections with dignity, has been ensured through the
exercise of framing our Constitution. Dr. B.R. Ambedkar's keen interest to provide education to all and giving a thrust to education and educational
facilities for the depressed sections needs to be mentioned as a praiseworthy one.

We call Dr. B.R. Ambedkar as the Father of the Constitution because he had made the best use of his education that he had in the land of our
colonial rulers. As a student of political science, he had cultivated the scientific spirit to analyse the root cause of social maladies affecting India.

Hence, he laid stress on two very important things of empowering the depressed class through education and working for the emancipation of
women. He believed that these two would be like two sides of the same coin, which will help the needy people to bargain for better living conditions
ensuring their rightful place in society.



Now, the time has come for us to do a soul-search. Have we given adequate importance to Education? Of course, education has been
provided to many people. But in a vast country like ours, it is still not enough. That is why, nearly one-third of the total population remains illiterate
even today. Considering the size of the population, the huge number of illiteracies is an alarming figure.

Dr. Ambedkar believed that education is key to social advancement of individuals, especially, the downtrodden people. Today, in the name of
economic reforms and liberalization, we are setting goals for the economic development and social upliftment of our people. But I am afraid that we
are not adequately committed to invest more in education. Education alone would open the possibilities for better economic upliftment of people.
Today, we are talking in terms of skill development so that every individual of our country contributes to the economy of the nation with enhanced
productivity. Acquiring skill can be perfected with better education, which is an open secret. But still, do we really allocate that much of needed
funds from our GDP? It is a moot question. Are we not duty-bound to follow the tradition and improve our condition with our individual talent and
commitment?

It is a coincidence that we are observing the 125t Anniversary of Dr. B. R. Ambedkar at a time when we are celebrating in Tamil Nadu the
Centenary Celebrations of the Justice Party days. They were the pioneers of the self-respect movement and the Dravidian movement. In Tamil Nadu,
they were the pioneers to have given thrust to education and emancipation of women and deserving classes of society through a positive
intervention.

The other day, I heard on the floor of this House that funds for education apportioned by countries with huge population like China are not very
high when compared to that of India. But should we not look at the size of the GDP of China? So, I would like to point out that the percentage
allotted for education is still found wanting.

All of a sudden, in this year's Union Budget, the Centre had sought to shirk its responsibility of ensuring several social welfare measures. As a
part of this withdrawal, funds for education has also been drastically reduced. When we profess our commitment to Constitution, we must ensure
that education gets more so that it can serve as a tool for socio-economic progress and a cultured citizenry.

At this juncture, I would like to refer to the path-finding efforts made by our Government of Tamil Nadu in implementing various measurers to
see that education is provided with adequate infrastructure facilities. Several middle schools and high schools have been upgraded and many of the
schools have been provided with better building, lab and sanitation facilities to ensure proper atmosphere for children. Special thrust is given to see
that the drop-out rates among the SC, ST students are brought down. More care is given to see that girl children get more incentives to complete at
least Class 8. In the last four years alone, more than 14 lakh girl-children have been saved from discontinuance from schools. More than Rs. 105
crore was spent to overcome this drop-out trend. Tamil Nadu can boast of Adi Dravidar, that is, ST Welfare Primary Schools and these schools have
been renovated with liberal sanction of funds by our Leader who wants to take our State to the foremost level by 2023, On the other hand, the Tamil
Nadu Government — under the Leadership of Chief Minister, Amma - is spending more than Rs. 75,000 crore on education during the last four years.
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This is possible for us because we have committed to ourselves to uphold the Constitution both in letter and spirit with keen eye to take along with
us the deprived sections of society who were denied justice and education for many centuries.

Dr. Ambedkar's contribution to the framing of our Constitution is more positive from the way he was able to ensure certain committed benefits to
the Scheduled Castes and the Scheduled Tribes of this country. Now, we can ask ourselves a question after 65 years of giving to ourselves this
Constitution whether we have really achieved what was envisioned by Dr. Ambedkar.

He was of the view that we can forego several things even material benefits of civilization but we cannot afford to forego our right and opportunities
to reap the benefits of education to the fullest extent. Through the prism of Constitution, we can see clearly that education ensures the safe
existence of all the citizens especially the deprived sections.

Recently, an unfortunate announcement was made by the Ministry of HRD that research and development facilities in higher educational institutions
and central universities will not be funded and those institutions have been asked to fend for themselves to mobilise funds for research studies. This
is like leaving helpless people in the middle of the stream without really helping them to cross the stream fully. Hence, I would urge upon this
Government to come out of this half-heartedness. Half done is not half complete but it is fully abandoning responsibility. Not only education but
training facilities for skill development must also be given importance. We must also ensure that such educated and trained youths get both
opportunities and an atmosphere to thrive as entrepreneurs. At this juncture, I would like to point out that the Government of Tamil Nadu is the
pioneering State to provide more funds for self-employment ventures of youth hailing from the depressed sections of society.

Not only that, special thrust is given to help students pursuing professional courses and research degree programmes. Apart from that, doctors,
lawyers and engineers coming out of the educational institutions are provided with help to establish their own offices to find a mutually helpful
service atmosphere.

When it comes to women's emancipation, I would like to recall what Dr. B.R. Ambedkar said. I quote:

"I measure the progress of the community by the degree of progress which women have achieved.”

In Tamil Nadu, our leader takes a lead in this regard.

We have all seen relay races as part of any athletic event. The one in the outer periphery, the farthest lane would be given an advantage to be at
certain steps ahead of the others who are near the inner lane. Precisely this is what our Constitution tells us. A level playing field must be provided
with a positive mindset. The talk of majorityism and minorityism must be avoided. Have we ensured that? If we are doing it, why is there a talk of
tinkering with reservation? It is coming to the fore off and on. Whoever is contributing to such needless debates and whipping up passions, must



mend their ways. I am not taking the name of any Party which is needlessly spreading such social tension.

We have not done enough to ensure a proper place to human dignity of every citizen in this country of whom many are leading their lives much
worse than many of the inferior animals. Should we not ensure human dignity to get better attention than animals? We must not give undue
importance to certain things which are not mandatory but are merely suggested principles in our Constitution.

I would request all the hon. Members of this august House to revisit our commitment to Constitution to ensure a bright and prosperous life to all the
people of our nation. With that, I conclude.

HON. SPEAKER: Now the House stands adjourned for lunch to meet again at 2.10 p.m.
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The Lok Sabha then adjourned for funch till Ten Minutes past
Fourteen of the Clock.
14.13 hours

The Lok Sabha re-assembled after Lunch at Thirteen Minutes

past Fourteen of the Clock.

(Hon. Deputy Speaker in the Chair)

DISCUSSION ON COMMITMENT TO INDIA'S CONSTITUTION
AS PART OF 125TH BIRTH ANNIVERSARY CELEBRATION OF
DR. B.R. AMBEDKAR - Contd.

HON. DEPUTY SPEAKER: Shri Sudip Badyopadhyay.

THE MINISTER OF URBAN DEVELOPMENT, MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION AND MINISTER OF PARLIAMENTARY
AFFAIRS (SHRI M. VENKAIAH NAIDU): Mr Deputy Speaker, Sir, as Parliamentary Affairs Minister I have a small appeal to make. This two-day
special sitting of both the Houses is dedicated to commitment to the Constitution and to the birth anniversary of Dr. Babasaheb Ambedkar. Keeping
that occasion in mind, I request upon Members on all sides to see that we maintain decorum in the House so that a proper message will go to the
people. This is not about Sudip-ji. s> ai¥ 3 o, Fas ol oit Sz, Sra rsorrer off drer 32 &, ora 2Nforen off dier 24 eff, as Reifer ol @orolt mifdw, A1 o & SR
e |

SHRI SUDIP BANDYOPADHYAY (KOLKATA UTTAR): Hon. Deputy Speaker, Sir, I agree with Venkaiah Naidu-ji. We discussed yesterday also that the
matter should be discussed in a dignified manner. But now the TV and media projection has, leaving the Constitution and Dr. Ambedkar behind,
come to Rajnath Singh-ji and Sonia Gandhi-ji's issues thereby affecting the purpose of the Government to introduce the subject which was initiated
by Hon. Speaker in a very dignified manner.

We are taking part on this issue, the Constitution Day and Dr. Bhimrao Ramji Ambedkar, who was the father of the Constitution making committee.

Our Constitution which was adopted on 26" January, 1950 was fruition of hard work, intellectuality and foresightedness of great minds of the time,
like Pandit Jawaharlal Nehru, Sardar Patel, Shri A.K. Iyer, Shri B.N. Rao, Sir Syed Muhammed Saadulla, Shri N. Madhav Rao, Shri D.P. Khaitan, Dr.
Rajendra Prasad and Shri N. Gopalaswami Ayengar.

However, it is accepted and acknowledged by peers that Dr. Ambedkar as Chairman of the Drafting Committee had contributed the most in shaping
the final Constitution of India. In the words of Dr. Rajendra Prasad, the President of the Constituent Assembly and later the first President of India, "I
have carefully watched the day-to-day activities from the presidential seat. Therefore, I appreciate more than others with how much dedication and
vitality this task has been carried out by the Drafting Committee and by its chairman Dr Bhim Rao Ambedkar in particular. We never did a better
thing than having Dr Ambedkar on the Drafting Committee and selecting him as its chairman.”

I would better mention here that when the Constituent Assembly was set up, Dr. Ambedkar represented from West Bengal, though he was born in
Madhya Pradesh. He was ultimately in the Constituent Assembly, representing Bengal. Along with him, there were Sarat Chandra Bose, father of
Prof. Sugata Bose who is present over here and belongs to Netaji Subhash Chandra Bose's family, Mr. Gurung, Syama Prasad Mukherjee and Prafulla

Chandra Ghosh, former Chief Minister of West Bengal. So, these people were all represented in the Constituent Assembly. Babasaheb Ambedkar was



elected from West Bengal as Mahatma Gandhiji wanted him to be inducted in the Committee but Maharashtra or Madhya Pradesh did not
recommend Dr. Babasaheb's name.

Amongst the diverse facets and talents of Dr. Ambedkar, the one that stands out extremely tall is his equivalent championing of social equality for all
Indian citizens, especially the Dalit communities. He was of the opinion, before Independence, that Dalits should be treated as distinct from Hindus.
It was not after Independence, but before Independence that this was his feeling. To protect Dalits and oppressed classes from injustice, Dr.
Ambedkar's stamp is reflected in some provisions of Part III and many parts of Part IV dealing with the constitutional mandate to ameliorate the
condition of the Scheduled Castes and Scheduled Tribes and Other Backward Classes. It is to be kept in mind that Article 3 deals with the protection
of the minorities. Article 17 prohibits untouchability. But sadly, we have not yet been able to eradicate the menace of the society till date. Probably,
it will be a befitting tribute to Dr. Ambedkar if we pledge to eradicate this discriminatory attitude as it will also help our nation to progress both
socially and economically.

Dr. Ambedkar was totally in favour of the parliamentary form of Government. We are the firm believers of the principles of parliamentary democratic
system since the inception of the Government of India Act, 1935. He firmly believed that the Parliamentary system of Government can only usher in
an egalitarian society through the application of the principle of social democracy.

He was also a strong advocate of the federal structure of the Union and States. He believed that due to diversity in region, culture, language, religion
and food habits, it is best that States should enact their own variations based on the Constitution. Accordingly, Article 1 of the Constitution describes
India as a 'Union of States'. That part of the Constitution and its sentiments are to be vibrated today on the floor of the House again, that India be
described as a 'Union of States'.

There were many national leaders at the time when the Constitution was set up but amongst all the leaders Dr. Ambedkar was the most educated.
What was his qualification? He was M.A.; he was M.Sc.; he was Ph.D.; he was D.Sc.; and he was Bar-at-Law. He had the best experience as an
educationist, Parliamentarian and administrator. That is why Pandit Jawaharlal Nehru inducted him as the Law and Justice Minister of the country.

How do we remember Dr. B.R. Ambedkar? Dr. B.R. Ambedkar could not take part in the freedom struggle of the country but he is no doubt the hero
who built independent India's Constitution. We remember him for that. Babasaheb Ambedkar was an Indian nationalist, jurist, dalit, political leader,
activist, philosopher, thinker, anthropologist, orator, prolific writer, economist, scholar, editor, revolutionary and revivalist of Buddhism in India. He
spent his whole life for the betterment of the poor, exploited, troubled classes. Here, we have to reaffirm our firm commitment to this holy
Constitution.

This is a country where we sing the song:

"Nana Bhasha, Nana mat, Nana Paridhan
Bibidher Majhe Dekho Milan Mahaan "

There are many languages, many opinions, many races; in spite of that, we are the firm believers of the principle of unity in diversity. This is the
ethos. We are also the firm believers of the principle of secularism, communal harmony and unity of the country. I do not know why when Shri
Rajnath Singh was saying the word 'secularism' all the Ruling Party Members in the Treasury Members were clapping. Jra=cif¥sa oteq @ drasz A
arent & 5 wwr & e 3 po-pe A & What for are we standing here? We think that nobody should oppose the very term 'secularism'. Being the
Home Minister of the Country, he should not criticise the Constitution as it stands now.

The debate was initiated by the hon. Speaker in a very dignified manner and the discussion should have proceeded in that way.

Sir we sing, "Hindu, Budh, Sikh, Jain, Parsi, Musalman, Christian3€]" This is the character, the ethos of our country. This is a country where Igbal, the
great poet sang :Sare jahan se achha Hindustan Hamara". We should not forget this. Indian Constitution reflects these principles. We salute and
want to remain committed towards this Constitution. We remain dedicated to protect this Constitution. We will uphold it till the last drop of our
blood.

I have seen the twitter message issued by the Prime Minister today. I believe that is the correct feeling which should have been reflected on the
floor of the House and that should have been the actual line of the first speaker from the Government side.

Attempts have been made to burn this Constitution in different forum. I represent Bengal. There is a place in Bengal by the name Naxalbari. You
know the naxalbari movement ultimately took the shape of maoist movement. It started from Naxalbari, a place in the North Bengal in the district of
Darjeeling. This naxalbari movement gradually transformed to maoist movement. This party in a public meeting in Kolkata at Shaheed Minar lit a fire
to the Constitution publicly. Many political parties, a few of them in the northeastern region, in the name of their movement disobeyed and lit fire to
the Constitution. In the name of Khalistan movement they disobeyed the Indian Constitution. It was burnt by them but the efforts of these evil forces
have never been successful and they could not reach their target.

Sir we may have differences with the present Constitution. I do not deny that but there is scope for the amendment. Under Article 360, "to make

necessary arrangement” we can always make arrangement to amend it. Today, when we are celebrating 125t birth anniversary of Baba Saheb
Ambedkar, 100 amendments have been made to the present Constitution till today. So, every opportunity is open. I feel the present Constitution is
capable enough to protect a country like India.

Now, I would like to speak on the federalism and federal structure of the Government about which you were also a little vocal today in the beginning.
Article 1 of the Constitution says, "It is a country of Union of States". I have said this earlier also but actually the federal structure is being attempted
to be discarded. The principles of Constitution in some cases are somehow being violated. How can Centre be strengthened if States become weak?
Sir, our Party came to power in a State which was ruled by a Government for 34 years and which left a burden of Rs.2,36,000 crore for the newly
formed Government. How can the new Government function if this loan burden is to be carried by them? It happened in my State itself. The present



Chief Minister has to carry a burden of Rs.2,36,000 crore on her shoulders. In spite of that, the State Government is functioning. I do not know what
the Constitution says in such a case. Whenever a State asks for some special assistance, the usual reply of the Ministry is if one State is given this
assistance all other States will ask for it. But such things do happen sometimes. It happened in Jammu and Kashmir, Bihar, Tamil Nadu and Punjab.
Let them get more assistance. We do not have any objection to that but West Bengal should not be deprived of such assistance. We still believe that
Dr. Ambedkar was a strong advocate of the federal structure of the Union and States based on the principles of a strong Centre and independent
States. So, this issue is to be dealt with priority.

Now I come to the tolerance and intolerance issue. This issue was raised by the hon. President of India himself during Durga Puja time when he was
in his village. He expressed his views that intolerance is being seen and that we should be tolerant on every subject. This matter is coming up now.
Some incidents have happened. Venkaiah Naiduji normally says that these are all State subjects and that we would discuss this subject in detail in
future under some rule which is permissible. But a few things are happening which the pecple of the country cannot tolerate.

India is a country of tolerance. The whole world has a respect for us for this reason but a few incidents are sending negative messages. They are
only a few incidents and they are not many. Every citizen and every religion certainly have their own rights to perform their customs. They can do it
in their own style. When every citizen has its right to follow its own religion, why do we sometimes find that incidents of intolerance are happening?
In such cases, the responsibility automatically comes on the shoulder of the Government which is running the country. So, we should give a firm
commitment that incidents of intolerance will not be tolerated irrespective of allegations which may come. It will be the best respect shown to Dr.
B.R. Ambedkar. We should show that we are protesting these issues in a firm and united voice.

I would say that in such matters the Prime Minister will have to rise to the occasion. When such incidents have happened he has certainly criticized
them and said that these things should not happen. But he has not done it in the country but he did it abroad. If he talks on these things and issues
on the floor of the House, it will give a very positive signal to the nation and to all of us. I would appeal to him to consider this issue.

Sir, I am concerned about intolerance because it gives birth to terrorism. Yesterday, I had an opportunity to talk to the hon. Prime Minister on a
dinner table and hon. Speaker was also there. I was enquiring from him as to how he found that world terrorism is operating even there. He was
telling that the situation is serious and that the whole world should come together. It should tell something against this terrorism factor in a united
voice.

But we should take notice of the events taking place in India itself. Reputed stars like Shahrukh Khan, Amir Khan, A.R.Rehman, Mithun
Chakraborty are feeling uneasy in their own country. The causes for this are to be examined to find as to why they are feeling so and steps have to
be taken accordingly to check this. Amir Khan issue burnt fire. He ultimately said that he is proud to be an Indian. Why will these things happen?
They are all very responsible and respected artists of this country. Why are they feeling so? On the one side, there is this intolerant attitude towards
these dignified artists of the country and on the other side there are accusations against the different sections of very dignified artists of this
country. Why are they feeling insecured? This aspect may be dealt with on priority.

India has shown the world that how a freedom struggle can be fought without violence to achieve Independence. India has shown the world as to
how the Indians fought the British rulers. They fought for Independence with patience and tolerance. Terrorism is an outcome of intolerance. A few
groups of people are killing hundreds of unknown and innocent people within almost no time. It is a reflection and projection of intolerance being
penetrated very deeply into the minds of these people. So, intolerance has to be condemned from every corner.

Si, it is a land of religious gurus like Shri Shri Ramakrishna Paramhansa. It is a country that follows the ideals of Swami Vivekananda. I believe that
the hon. Prime Minister is himself an ardent follower of the ideals and principles of Shri Shri Ramakrishna. He often visits the Belur Matt. So, why in
this country we cannot show and reflect tolerance? Shri Shri Ramakrishna said, " Jato mat, tato path'3€”as many opinions, SO many ways.

Sir, in conclusion, I would like to say that Dr. Ambedkar deserves to be called the chief architect of the Indian Constitution. We must be united and

try to protect the Parliamentary Democratic System. It should not be allowed to be destroyed. The contribution of Dr. Ambedkar in Indian democracy
is not to be forgotten. His name will be written in golden letters in the history of India as a creator of social justice, the principal architect and the
Father of the Indian Constitution. We salute Gandhiji; we salute Netaji Subhash Chandra Bose; we salute Pandit Jawaharlal Nehru; Sardar Ballabh
Bhai Patel; we also salute Dr. B.R.Ambedkar.

Sir, what we feel about the present situation as it is prevailing today in the country is that we should unequivocally lodge our protest from the floor
of the House. We should not hesitate to express our opinions and raise our voice against such type of forces. We would like to request the hon.
Prime Minister to look into these issues, as to why we should feel guilty and shy to show our face to the world, with topmost priority. So, this
decision for celebration of 125 years of Dr. B. R. Ambedkar's birth centenary followed by the Constitution is a very positive and correct step. I
appreciate it. We feel that it should not only be a discussion but in reality also we will see that we are committed to protect this Constitution with
the last drop of our blood.

SHRI S.S. AHLUWALIA (DARJEELING): Sir, I have a point to make just to correct the record. My learned friend, Shri Sudip Bandyopadhyay said that
in the Constituent Assembly, Dr. B.R. Ambedkar was representing Bengal which is incorrect. He was representing Bombay. I have got the full
volumes of 6000 pages of debate wherein Parliament of India website says that, as on 1949, in the Constituent Assembly, Dr. Ambedkar was
representing Bombay - 22 Members were representing Bombay and 19 Members were representing West Bengal. He was one of those 22 Members.
Please correct it.

SHRI SUDIP BAMNDYOPADHYAY: Sir, my friend, Prof Sugata Bose is a historian. He is from Harvard University. He may clarify this
point....(Interruptions)

PROF. SUGATA BOSE (JADAVPUR): Sir, let me clarify what happened.



The Constituent Assembly met for the first time on the 9th December, 1946. On that day, of course, every one presented their credentials. If you
look at the list from Bengal, you will find that at number one was Shri Sarat Chandra Bose and at number two was Dr. B.R. Ambedkar. And there
were others including Frank Reginald Antony, Shri Prafulla Chandra Ghosh and the communist leader, Shri Somnath Lahiri and Shri Shyama Prasad
Mukherjee. ...(Interruptions)

Let me clarify what happened and then of course, Dr. Ambedkar represented Jessore and Khulna constituencies from undivided Bengal. When
partition happened, that Jessore and Khulna constituencies from which Dr. Ambedkar had been indirectly elected went to Pakistan Constituent
Assembly. So, at that time, it was very important to have Dr. B. R. Ambedkar re-elected to the Constituent Assembly and this happened in July,
1947. At that stage, Dr. Ambedkar was elected from what was then Bombay Province, not yet Maharashtra, and he was elected to a seat that was
vacated by the great M.R. Jayakar.

So, I hope, as a historian, I have clarified the situation. Shri Sudip Bandyopadhyay was correct in saying that Dr. B.R. Ambedkar represented Bengal
to begin with. ...(Interruptions)

SHRI TATHAGATA SATPATHY (DHENKANAL): Sir, 16 bloodless elections have proven our credentials that we are thoroughly embedded in

democracy and today, the 26™ of November of 2015 on which we are celebrating as the day of the Indian Constitution, I would like to congratulate
the Government of the day that they have thought it apt to celebrate this day for the first time ever.

These 16 elections to Parliament have proven - and I am not counting the Bihar elections - that the people of India are much wiser and much saner
than all of us put together who claim to represent them.

We are talking about Dr. Ambedkar and we are talking about all the great names but we also forget that, in the spirit of things, they always believed
in federalism. And consistently, in my four terms of Parliament, I have been seeing, whether it is this Party when they were in power or whether it is
your Party that is in power today, that once any political party comes to power in Centre, the first thing they ever tried to make is to thwart that very
thought of federalism. Whether it is the National Investigation Agency which the UPA wanted or the way the present Government is behaving, all
this goes to show that we pooh pooh federalism — the idea, the concept of federal democracy and as a nation it has been our character to believe
that individuals matter. That is probably one reason why India's history is full of Chandra Gupta Mauryas, Akbars, Baburs and Birbals — all these
individuals = but we do not have the downside up view of how the pyramid was at the bottom, how the people lived, what was their economy, what
was their social system. Therefore, we are always going awry, we are always getting disturbed because we did not capture history from the people's
point of view.

India's present Home Minister, in his speech, which he delivered very succinctly, said that cleaning with jhadoo is something that is new to
India that this Government has brought about. I come from the State of Odisha where our greatest Lord, Lord Jagannath, when he comes and sits on
the chariot once a year, the first thing to invoke the Lord to come to his disciples is that the Gajapati Maharaja, the biggest of the big kings of
Odisha, of the land at that time what was civilised India, takes a broom and sweeps the chariot and the passage through which the Lord will go. This
showed two things. This showed that the ruler has to be humble. You bend down before the people to sweep the road. This was not Hinduism. This
was the greatness of the Lord. Secondly, it showed that we cared for cleanliness also. Safai, like you Hindi people say. So, we believed in cleanliness
and we believed in the rulers being humble. Are we actually doing that? When my mother was the Chief Minister, she used to clean her own bed
room and her toilet. I learnt that while I was in Pondicherry with my mother. We used to clean our homes. But we did not levy any cess on any
individual or the nation. We did it because it gave us pleasure not to tax the people. Nor did the King of Puri ever put a tax on his subjects because
he thought that I should clean the Lord's passage. ...(Interruptions)

SHRI ASHWINI KUMAR (KARNAL): He also said that the hon. Prime Minister, Shri Narendra Maodi was the one who took the broom and started doing
the cleaning.

SHRI TATHAGATA SATPATHY : Let us not get into that.

Secularism as a word is something that is very well defined in the English dictionary. I do not wish to describe that word here because all the
learned, highly gualified Members of this House know how to refer to the dictionary and they must have seen the word as it is defined there, We are
a pluralist society. If that word sounds good to some people that can be used. But how the word 'secular' is translated into Hindi is not my problem.
I am not a Hindi speaker. So, let us not have a myopic view of the country that a certain word when translated into Hindi becomes perverted. Just
because we do not speak Hindi does not mean we are not Indians.

You have a concept which was discussed long back by the founders of Dravida Kazagam movement. They said that if you think that the largest
numbers of people speaking one language per force make it their national language, then the crow being the largest population of birds should
become your national bird also.

In a secular society, if we want this country to pass on healthy traditions to our children in a unified manner, then it is time that we shed our ego,
our ahambav and we come to a stage where we decide, as a nation, - not as politicians or people who are in power temporarily because we have
seen people change seat very often now — to be totally intolerant towards intolerance. Let us not tolerate intolerance at all and that does not end
here in this House with a few people speaking a few words. That has to be implemented at the field with the people and it is up to us, the onus lies
on us to prove that we mean what we speak.

Everybody speaks everywhere, on the television and we see everyday in the media saying that let us not politicise the issue and even in the House
some of the leaders and Ministers say that we should not politicise the issue. Well, we are all politicians here and we have come here through the
pracess of palitics. Let us not denigrate politics. But while we say that let us not politicise the issue, let us also think that we have come to a stage,
in the history of the world, of areligiousness. Like you have 'apolitical’ word, is there a word 'areligious' in English? I do not know. But let us consider
if we are prepared to face a level where we become an 'areligious’ country. One is secular where you tolerate all religions, where everybody is free



to propagate or preach or follow any religion. The other is religious. As a Government, why would you have pictures of certain Gods in Government
offices and not pictures of other Gods? So, that is a question. It is a very little thing, but it is a thought that projects our mindset.

Sir, in the Directive Principles, Article 44 clearly states that the State shall endeavour to secure for the citizens a Uniform Civil Code throughout the
territory of India. The Supreme Court has time and again asked Parliament to implement it. Why should one country have different laws for different
groups of people? When we are discussing about the Constitution, it is time for all of you to start thinking as to where you want to take this country.

Article 19 of the Constitution talks about freedom of expression. They used the words, decency, morality, defamation which are very vague words,
indefinable. Like you object to secular, I object to morality, I object to decency because what is decent for me may not be decent for that December

16th rapist who is going to be set free on the 15t of December. So, decency varies; morality also varies according to geography. Therefore, a young
lawyer by the name Ms. Shreya Singhal brought down Section 66 (A) of the Information Technology Act simply by filing a PIL in the Supreme Court
because Section 66 (A) of the Information Technology Act contained these very similar words, decency and morality etc. We saw how it was
misused in Bombay in a certain situation, how it has been misused in the North East in the case of so many States in the North East, how during a
genuine protest in Gujarat, the internet was blocked, SMS was blocked. I question myself. How would a person sitting, say, in Ahmedabad find out
what is his motel's room occupancy in New Jersey if he does not have internet? What a critical problem it can create for him? Maybe, we will not be
able to comprehend it because we do not own motels in New Jersey or New York. But, if we did, we would obviously appreciate this problem.
Therefore, I think it is time we trust our people. I think that they are better than us. So, we should give them absolute freedom so that they can deal
with the problems of this country with an open mind. Article 19, by the way, was not there initially in the Constitution of India. It was inserted by the
first Home Minister of this country.

It is true that we are a democracy and it is also true — we all accept the fact — that democracy not invariably but always breeds capitalism. Our
social structure is getting threatened and destabilised due to the ongoing battle of the rich and the poor. By taking away land and making people
landless, you are creating good servants. Everybody is going crazy about skill development. But please look at the other side also. By imparting
limited capacity skill, you are turning these semi-skilled people into great servants. Then you have the Child Labour (Prohibition and Regulation) law
which is being reconsidered now to be brought into the House for an amendment where you will allow kids, very young children to work at homes
and in private factories as servants. You are creating the best servants. By changing 'made’ into 'make’, you have tried to kill innovation and
entrepreneurship. We have to admit that no nation in this whole wide world has become great by producing slaves. Slavery never produces, never
creates a great nation. It is only innovation, only entrepreneurship and something that comes from within, which I call spirituality. Lot of people think
spirituality is connected to religion. But spirituality is that flash of brilliance which comes with innovative powers. That makes a nation great. It is
time that we also try to make our children more innovative, more questioning and more inquisitive. Only then we can have a nation which will
emerge as a great power in the world.

I quote from Chapter 4, Article 39 (c). It says: "The State shall direct its policy towards ensuring that the operation of the economic system does not
result in the concentration of wealth and means of production to the common detriment.” To this, I could add that the system must also not permit
concentration of economic powers in the hands of a few. That is precisely what we are all trying to do right now.
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Our pride in our Constitution gets into a grey area when we consider that our law enforcement is still being done primarily using the Police Act of
1861. This Act is a colonial law. It was made by the colonial rulers to rule their subjects with a stern grip. Even today while we talk about freedom,
democracy, federalism and our Constitution, we are still being controlled by a Police Act which is of 1861 and this House has never thought of
reconsidering that Act.

Our Governance system over the years has conveniently forgotten primary education. We have only concentrated on higher education because
the rich and the upper middle class want their children to have better education. They want their children to go to IITs, IIMs and so many other
institutions with a final aim to migrate to some other country. But at the very basic level, we do not have teachers for primary education. We do not
have trained teachers. We do not have classrooms. We do not have the wherewithal to teach our children the basic education. This is like having an

elevator in a 100 storey skyscraper and the elevator starts from the 12" floor. So, you have to climb up to 12" floor if you can and then catch the
elevator. If you cannot climb upto that level then goodbye to you.

In education, language is very important. The concept of Rajbhasha and Rashtrabhasha is anathema to an united India. It is time that when
you go and put a Hindi word in the Income Tax office or in Central Government offices in States like Tamil Nadu, Odisha, Karnataka or Bengal;
similarly, you put a Tamil word or a Bengali word or an Oriya word in States like Rajasthan, Haryana or in Uttar Pradesh or in Varanasi and let the
people in Varanasi learn Bengali also. Let them learn Tamil also. They will also love India for what India is today not because they feel that they are
everything and nobody else is anything. Let us learn to respect others so that we get respect ourselves.

Sir, finally, I would like to conclude by saying that we have all been troubled, this nation has been troubled and the media has been giving us a

pretty bad name primarily because of the disturbances happening in this House. On this auspicious day that is 26" November, the Constitution Day,

I would like to make a very humble suggestion to the Government of the day that from our usual 80 to 90 days of sittings of the House, let us try to
make it 120 days of sittings of the House per year We should also give one day per week to the non-Government side also. I am not saying

Opposition. Whoever is heading it whether it is the Leader of the Opposition or as it is now because no party is capable — because they are not even
worthy to be Opposition — the Leader of the largest party, which is struggling to survive and not acknowledging their own deficiencies and that they
have been so badly rejected, let them decide the agenda. Let them discuss with all other parties which are non-Government parties and decide on
one day and give that day for them to decide and discuss whatever they want. Let the Government be listener.



At conclusion, I would like to say that let us all admit we have a very long way to give justice to every single individual Indian. We are far far
away from giving a fair deal to our citizens. It will take lot of energy, lot of sincerity, lot of honesty and lot of love for this country to reach out to
every single individual.

It is not yet time for us to be smug and claim that we are a world power. We are nowhere near that. We are a great country; we are proud to be
Indians. But let us make ourselves even better by making every single individual Indian to be proud being a member of this great family, which is
being blessed over centuries and throughout history of humanity.

Thank you very much for giving me this opportunity.
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HON. DEPUTY SPEAKER: Hon. Members, I want to make an announcement to the House. We are not going to restrict the time of the Members. We
are allowing as much time as they like. But I am requesting you to be very brief so that other Members can also participate in this debate. This is all
that I can say.

7
SHRI RAM MOHAN NAIDU KINJARAPU (SRIKAKULAM): Thank you Sir for giving me this opportunity to participate in this historic debate.

Just like the day in the history, 66 years ago when the Constitution was made, after so much time, the Government has once again taken a very
wonderful step to commemorate the Constitution Day and also to celebrate the 125" birth anniversary of its architect, Dr. Babasaheb Ambedkar.

Sir, much has been talked about and a number of speakers have gone through different things about the Constitution and Dr. B.R. Ambedkar. Hence,
I would like to be very specific in my speech about how the Constitution affects the country today and how we have progressed over the years.

If we see, one of the greatest strengths of our Constitution is the parliamentary democracy. We have been able to attain democracy after so much
diversity within a nation — diversity amongst castes, diversity amongst languages that we speak and diversity amongst the culture. Even though
there is so much diversity, we have found a way to unite ourselves and for that the Constitution has been a unifying factor behind that.

If we look at the greatest strengths of democracy that we have built on the Constitution, we can see that no matter who the citizen of this country
is, let it be one of the richest persons in India, let it be a common man on the road, let it be a safaivala, let it be a chaivala, or let it be a person who
has been born in a country which is not India also, the Constitution enables him to represent the people of this country even at this very stage also.
There are living examples in this very House where this has come true. So, that is the beauty and that is the strength of the Constitution and the
democracy that we have today. We have to keep this thing going on, we have to keep the unity, the vision ahead with which Dr. Ambedkar ji has
made the Constitution. It lies in the leaders today, it lies in all the elected representatives today along with the people of this country that the spirit
of this Constitution is upheld. The respect that we get not only from within the country but from countries across the world is because we are one of
the best and the biggest democracies in the world, we have every duty and responsibility to keep it on and take this good step forward.

If you look at other countries including other democratic countries also, there is no country like India where the transfer of power — even though the
transfer happens from divergent parties; the parties from different ideologies; even though there is a lot of paradigm shift between ideologies of the
parties — the transition of power happens in a very smooth way. India is the only country where this happens and we should take great pride in it.
The significant thing in this democracy is that the Government is by the people, for the people and of the people. People govern themselves, people
elect representatives to make laws which will be good for the people and to keep a check on the power of the people we have elections every five
years, which is the greatest point of our Constitution and the democracy.

Coming to the other points, I would say that we have a lot of different States and for our country to run with a unified mission, to run with the clarity
among all the States, the approach of cooperative federalism needs to be there. Back in the day when the Constitution was made, Dr. Ambedkar ji
already had envisioned that this kind of cooperative federalism should be there across times and he had thought about this. I would like to
congratulate the present Government also which is taking the cooperative federalism in a good way ensuring that there is a lot of support to the
States so that they are encouraged to come up.

Sir my point here is that no matter how good the Constitution is today, it also depends on the people who run the country and it also depends on
the people who interpret the Constitution. It depends on the way in which they interpret the Constitution. ...(Interruptions)

angvfter Juan Sft srr v wizdtesgnr alesdac A afy 3 dier 26t «ff, she made a very good statement that even in cooperative federalism, there is a unitary
tilt of powers to the Centre. There is segregation of powers. Jsez 35 urt sret urRi &, 3¢ b Rl 8 &5 dw kel 3, Sl auel sxwelow ¥ fore &t 2 and an
extra amount of power with the Centre safer 8 fas ag ardt 2ocat @t v onrd &t s Sxen araa &, ora oft 722t 3t po Rowie A 8 at Jder seafier o2 ow a3
ar$ &t a3s tries to solve the matter. She used the two specific words. You can either be an elder brother or be a big brother. She clearly mentioned
that the present NDA Government always wants to act as an elder brother, not as a big brother. The reason I want to mention this again is that &
anft arief et 3 e &, ot awfi-anft cer gan 3)...(@xenor) & Faffbaselt 2o asz 21 § R ¢er gan & because this thing happened during the UPA rule. In the UPA
rule, when our State was going to be divided, s aweft 3ec sRiracht 6t aew 3 v Rolicygor wrr far en that we want the State to be united. With a
majority we had passed it and forwarded to the Centre, but the Centre overlooked that because there is a provision in the Constitution to overlook it.
So, they, instead of playing the role of an elder brother, played the role of a big brother, of a bullying brother. They did not take care of the
sentiments of our people. They did not take our emotions into account and divided the State. This is not a healthy democracy. ...(Inferruptions)



amu A3 @ PR, PR s Misen &l e 4, R Fass wwen aed A @ Qe regions @ dorsd, du wae adt 2 @ s NDA was ruling, three States —
Uttarakhand, Jharkhand and Chhattisgarh — were formed, but there was no problem at that time, which has arisen only at the time of carving out
Telangana out of Andhra Pradesh. ...(Interruptions) 1t is because the Central Government, which was ruling in the previous term, misused the power
and interpreted it in the wrong way. ...(Interryptions)

HON. DEPUTY SPEAKER: Shri Jithender Reddy, please take your seat. Let him finish. You are going to speak next. So, you may speak at that time.

...( Interruptions)

HON. DEPUTY SPEAKER: Nothing will go on record of what Shri Reddy is speaking.
You continue your speech.

...(Interruptions) 4€; =
SHRI RAM MOHAN NAIDU KINJARAPU: Sir, I am not yielding. Let me finish. ...(Interruptions)
Sir, you can clarify when you speak. ...(Interruyptions) I am not yielding.
HON. DEPUTY SPEAKER: When your turn comes next, you may speak.

...(Interruptions)

SHRI RAM MOHAN NAIDU KINJARAPU : The only point I want to ...(Interruptions)
HON. DEPUTY SPEAKER: Nothing will go on record.

...(Interruptions) €; *
HON. DEPUTY SPEAKER: Shri Naidu, you continue to speak. Nothing else will go on record.

...(Interruptions) 4€; *

SHRI RAM MOHAN NAIDU KINJARAPU : Sir, I am not saying that the division should not have happened. I am only saying that if the Centre has the
power to divide, it has to play the role of an elder brother. They have to take both the States into confidence. They have to take into account the
emotions and sentiments of people from both the States, instead of misusing the power that the Constitution has given to it.

Sld SLAFASMm2 of U6 Hfdurer dorren e o Joglol Arar en 5 ared el 3 a6 sifdurer siden, B3 el 3 ordl sden St sawT Bere @9 Because of this, we are
facing the problems now. ...(Interruptions) That is why, we are facing the problems now. You should come to the State of Andhra Pradesh.
...(Interruptions)

Sir, the point I want to make is that zifdener Rseren oft arest &), Jev 31 ol elor adial, o Pyplecfeest wal ARy, o1 uz oft R aoredl & R & areedt as 3 geale
@3 3z ot wEivfea Hsfeon 3, et Aa aga sl &) I am just mentioning this because this situation should not arise in the future. A lot of these
situations are happening across the country. This kind of injustice, which has happened to the State of Andhra Pradesh or the State of Telangana,
should not happen anywhere else. I want this to be clarified.

The Constitution also provides for a fully-functional and independent judiciary, which is a good thing that every individual across the country has a
right to justice; has a right to fight for justice; and the judiciary also keeps a check on the Government and the individuals and if any misdoings are
there. Over here also, recently we have seen some things happening. We have seen that if the legislature, which is run by the elected
representatives of the people, makes any kind of law, then that is challenged. Sometimes the judiciary interferes with this and there is no problem
with that as they can do that and they need to keep a check. But they also have to keep in mind that this House, ultimately, is a representative of
the people of this country and whatever we are doing is in respect to the people of this country.

If we are saying that we are the most supreme power it is because of the people of this country are supreme. Nobody is more supreme than
the people of this country and that has to be kept in mind. Si. ssw? sft o 2ifderer 3 ¥ gy foe @ Afercmas, sefford! i obsfea e e 3 ada)y
varr a1 o5 vas aet 33en afi vas i 3@em No one is bigger than the other and they have to go hand-in-hand. This kind of a healthy approach should be
there from both sides, that is, legislature and judiciary. In future, to respect the Constitution that Dr. Ambedkar ji has made, we have to make sure
that there is proper cooperation between the legislature and judiciary. I am saying this because recently also we have seen many things where they
have been interfering with the will of the people.

The Constitution also talks about fundamental rights. Every citizen has their fundamental rights, and if and when violated they can go to the court
and fight for it.

Further, women empowerment is a major issue not just in this country, but across the world also. We have seen many examples where women are

facing atrocities and problems. May be, it is time when constitutionally we find a way to empower women so that this country can be a motivation to
the people across the world to keep women in the forefront in running the country be it political, social, economic or any stage, but we need proper
representation and empowerment of women. There are many things in the Constitution, which does that, but implementing them has not been
happening the way we would have wanted it to or the way Dr. Ambedkar ji would have wanted it to be. May be, it is time when we think
constitutionally how to make it more strong so that women get empowered in a much better way.

We have become a country now of around 1.21 billion people and when we say that our country is a true representative of people, we have to keep



in mind that not every single citizen of this country is voting. The motive behind saying that it is a true representative of people is because everyone
votes. But that is also not the scenario here. If we see the voting percentage, we would have always thought that education would have improved
the voting percentage, but that is also not the case. We see that the educated class is refraining from voting and urban class keeps away from
voting. So, my only request is that constitutionally we make it a duty to vote and that everyone should compulsorily vote. We should think about this;
we should have a debate; and we should put it in the Constitution that everybody should vote. Many of the developed countries have done this. Many
of the countries are using this, and may be it is time that India also does it considering the huge population.

\We are a nation which takes pride in the fact that we consider every single concern of every citizen. So, if you want to get to that point, then
we need to account for everyone's vote and we have to come to a stage where everyone gets to vote. Probably, the way to start this is to have a
Constitutional Amendment where there is a mandatory thing that everyone should vote.

The other thing about the Constitution is that Ambedkarii has thought about the under-privileged, the weaker sections of society. He has thought
about this many years ago. At that time, he has created a way to provide upliftment to the weaker sections of society. It has been very progressive
in the upliftment. My point here is that back in the 1950s when the Constitution was made, much of the employability was with the Government.
With the nationalisation, a lot of employment was created by the Government and everything was run by the Government. But today after
liberalisation, privatisation and globalisation (LPG), there is a lot of movement to the private sector. Much of the employment today stays with the
private sector. My request is that the reservation which is there in the Government sector has to be extended to the private sector also because the
private sector controls much of the growth engine today, controls much of the employability today. In principle, Dr. Ambedkarji had envisaged that

everyone should get equal opportunity in today's society. The only way to do justice to that is to extend reservation to the private sector also. I
would request the Government to look into that.

The thing that sets apart our Constitution from the Constitutions of other countries is that it is amendable. swdsw:2 sft o wa oft 2rar en R @16 srgie swpft
a3t ordl &, ameft eltor 3mea, srfdreer 3 ager 20 DA gar e oft 30, A agar A WA A MU 32 A $A ageron oft arEd, He has envisaged that the true and great
aspect of this Constitution is that it is amendable. It is always open for changes; it is always open to change. My only request to all the Members,
irrespective of the parties is that we have such a great duty and responsibility in amending the Constitution. Whenever we do that, we have to
uphold the principles of the Constitution, no matter how many amendments we do. We have done almost 99 amendments. But never has the dignity
or the respect of the Constitution gone down. Our previous leaders have always upheld that. It is our primary duty also to keep the Constitution at
the very highest level. We have to take it forward with the spirit with which it was visioned, with the principles with which it was done 66 years ago.
I would request everyone to keep up that spirit of the Constitution in future also.

The other thing is that we are a young nation today. In all our speeches we talk about how young our India is today. There is a lot of young
population. I would urge each and every parliamentarian who is here to take the Constitution to the young people of this nation to give a sense of
direction to them. There are many sacred documents. There are many documents which have been written over centuries, over the years or
generations. But in today's India if there is one document which unites every one and which gives a sense of direction and purpose it is the
Constitution of India. Every single youth of this country should abide by it, should know what is there in it. It is not just a way to run the country. The
Constitution was designed not just in a way to run the country but it was designed to be relevant for an individual also. We can take many examples
from the Constitution which will help us grow as an individual in today's society. The youth of this country definitely needs this as an inspiring book.
It can be considered as a holy, sacred text or anything. But the Constitution needs to be taken to the youth of this country. It has to be done by us.
First of all, we should take the responsibility of taking it to the youth of the nation. That would be a proper commemoration to Dr. Ambedkarji on his

125t Birth Anniversary.
With that, I would like to conclude my speech. I thank you very much for giving me the opportunity to speak.

HON. DEPUTY SPEAKER: I request other Members to speak very briefly. I am having a very big list of hon. Members who are eager to participate.

SHRI A.P. JITHENDER REDDY (MAHABUBNAGAR): Thank you, Mr Deputy Speaker, for giving me this opportunity to take part in this important
discussion on commitment of India's Constitution on the occasion of 125t birth anniversary celebration of Dr. B.R. Ambedkar.

Sir, first of all I would like to put the record straight. It is not a grudge. But it is absolutely wrong for youngsters to feel that the Constitution has
come in between the division of their State. In 2008, Yerrannaidu-ji, father of the hon. Member who spoke before me, was a Member. He had gone
around the State and taken the opinion of the people of Andhra as well as Telangana. They had submitted their report and a letter was written to
the President of India by their leader in 2008. Many of the Telangana leaders also opposed it at that particular time. They also did not want division
at that particular time in 2008. Most of the leaders in their party also had opposed it. Even then, his father, being one of the important persons in
that Committee gave that report. Their leader Chandrababu Naidu-garu had written a letter to the President saying that Andhra and Telangana
should be separated.

Sir, he did not stop there. In 2009, TDP entered into an alliance with TRS party thinking that the Telangana people want Telangana and so if
they had an alliance with TRS party they could come into power. So, it was done with hunger for power on that particular day. So, there is no point
blaming the Constitution for division of the State. ...(Interruptions)

HON. DEPUTY SPEAKER: Hon. Members, do not interrupt.

SHRI A.P. JITHENDER REDDY: Sir, I am not yielding. Given time, I would have explained this. But now I just want to say that history is history, it is
over. Let them be happy in their State and we will be happy in our State. They should not unnecessarily today start blaming the Constitution or any
other person for this. ...(Interruptions)

The only thing is that today we have to see what my leader Chandrasekhara Rao says. He says, you be with the people, work with the people



day and night and you will really get their blessings. And you have witnessed it today when the Member of Parliament from my party had taken oath.
One and a half years of this Government have passed and now it is a kind of referendum for our party. It was a referendum on our party, on our
work, the Chief Minister and Party leader's hard work that out of 10,40,000 votes polled, this young Member of Parliament got 6,15,000 votes. He got
a majority of 4,65,000 leaving aside Congress and BIP-TDP alliance whose deposits have been lost.

The people of Warangal District had blessed the boy and had given him this verdict. ...(Inferruptions) Sir, this particular person is a dalit boy, a
humble boy, a very poor person. Not even a single paisa was spent from his pocket to come as an MP into this Parliament.

He was a Dalit. This is what happens when you really work for the people. That is why the architect of Telangana Shri K. Chandrasekhar Rao is
giving what has been deprived to people of Telangana for the last 60 years. We have been deprived of irrigation water; we have been deprived of
clean drinking water, roads and agriculture. Now, all these are being given. Our finances had been taken away. All this has been provided to all our
people. That is why today this result is there. This is an example, for the Constitution says, be with the people and you will be blessed by the people.

Today, as we celebrate the 125 th birth anniversary of Dr. B.R. Ambedkar, we stand in awe of the architect of our Constitution who sculpted it. When
we compare the founding fathers of our Constitution with the founding fathers of the American Constitution, the great leaders of the Russian
Revolution and the leaders of the movement for the advancement of the coloured people in America and Africa, our leaders like Dr. Ambedkar in
addition to their great patriotism and wisdom, had another dimension to their great vision. They brought a spiritual dimension to a political task. In
the entire debates in the Constituent Assembly, there is no touch of bitterness or rancour against the British or the grim events of the Partition; their
anxiety was to save the Indian sub-continent from the scourge of the bigotries and intolerances that had made Partition inevitable. Immense faith
was reaffirmed in the good sense of the common man and universal adult suffrage was provided as one of the cornerstones of the democratic
edifice.

Dr. Ambedkar performed the role of the Chairman of the Drafting Committee with great aplomb and efficiency. The Drafting Committee was
appointed on 29" August,1947. The Committee presented the Draft Constitution to the President of the Constituent Assembly on 21st
February,1948. When it came up for discussion before the Assembly, Shri T.T. Krishnamachari, himself a member of the Drafting Committee, told the

House that even though there were seven members in the Drafting Committee, "it happened ultimately that the burden of drafting this Constitution
fell on Dr. Ambedkar" and he was able to accomplish the task 'in a manner which is undoubtedly commendable.' When the Draft Constitution, as
framed by the Drafting Committee, was being finally adopted by the Constituent Assembly, high tributes were paid to Dr. Ambedkar and his team for
accomplishing a most difficult task within a very short time schedule. Thus, Shri Alladi Krishnaswami Ayyar expressed 'high appreciation of the skill
and ability’ with which Dr. Ambedkar had piloted the Constitution and the untiring work that he had done as the Chairman of the Drafting
Committee. Dr. B. Pattabhi Sitaramayya spoke of the 'Steamroller intellect' that Dr. Ambedkar brought to bear upon the magnificent and tremendous

task of Constitution making. He said that whatever Dr. Ambedkar felt to be right, irrespective of the consequences, he stood by it 'irresistible,
indomitable, unconquerable, levelling down tall palms and short poppies.’

Dr. Rajendra Prasad, the President of the Constituent Assembly observed on 26" November, 1949:

"We could never make a decision which was or could be ever so right as when we put him on the Drafting Committee and made him its
Chairman."

Quite appropriately, Dr. Ambedkar has been given all the due credit for his work as the Chairman of the Drafting Committee.

Making of India's Constitution had been a stupendous task and still continues to be a very important task. India has a diversity which few countries
match. Its diversity needs a Constitution which is not intended for a nation but as a writer said its Constitution is intended for a civilisation.

In the changing context of globalised economy, the fundamental law should address itself in action to relocate the sources of the social obligations of
the State. This is a complicated exercise. Central to the process of development is the realisation of rights. It means that consideration of human
rights, equity, equality, equal justice, and accommodation of diversity are central to the conceptualisation, design, implementation, delivery,
monitoring, and evaluation of all developmental processes.

The problems of social exclusion, more virulent in India on account of the hierarchical structure of its society, need systemic solutions. The political
structure and system under the Indian Constitution envisage a federal democratic form of government based on the values of equality, social justice
and republicanism. It provides a framework for the attainment of its social and economic goals. It envisages a State-centric welfare government.
Fundamental Rights and the Directive Principles are the conscience of the Constitution. The State has social obligations.

The brighter side of the seven decades of the Constitution at work is that basic spirit and creed of democracy have taken deep roots in the country,
the feudal character of society and polity notwithstanding. The democratic processes are, it is true, tainted by the pervasive corruption in the
working of the democratic institutions. They detract heavily from and threaten the survival of democracy. Hopefully, they are the manifestations of a
difficult but passing phase. With educational advancement and participatory institutions, that situation has improved a lot.

The 73" and 74" Constitution Amendments have provided a historic opportunity. These landmark Constitution Amendments ensuring reservation of
one-third of seats for women in elections to village-level panchayats and nagar palikas have provided a further impetus to democracy,
decentralisation and local governance.



The broader base of democratic debate, free and compulsory education, and an independent Press have strengthened democratic institutions and
processes. The political, social, and economic gifts of democracy have endowed Indians with significant rewards, particularly in the matter of
enjoyment of personal liberty and individual freedom. The Press has been free and fiercely independent.

Dr. Ambedkar's role in the formation of the federal structure of our polity is very important. The observations of Dr. Ambedkar on the special nature
of India's federalism are worth recalling. He said:

"There are some other special features of the proposed Indian Federation which mark it off not only from the American Federation but
from all other Federations. All federal systems including the American are placed in a tight mould of federalism. No matter what the
circumstances, it cannot change its form and shape. It can never be unitary. On the other hand, the Draft Constitution can be both
unitary as well as federal according to the requirements of time and circumstances. In normal times, it is framed to work as a federal
system. But in times of war it is so designed as to make it work as though it was a unitary system."

The framers of the Constitution sought to unite the vast country with its great diversity and many languages and creeds within the common bond of
constitutional justice on the great ideals of Justice, Liberty, Equality and Fraternity. The framers showed an uncompromising respect for human
dignity, an unquestioning commitment to secularism, equality and non-discrimination and an abiding concern for the poor and the weak. They made
a bold attempt to base the constitutional foundations on the firm faith that all classes of people, followers of all faiths and particularly the
traditionally under-privileged should all join to work for their united constitutional salvation on the shared faith that the people as a whole must sink
or swim together and that in the long run prosperity and salvation are in union and not in division.

Dr. Ambedkar had tremendous faith in the future of India, in the oneness and unity of the nation and in the development of an integrated Indian
society freed completely from the scourge of castes and creeds and discrimination of various sorts. He was for dismantling the camps that divided.
He looked forward to our becoming a really united people.

Thank you very much for giving me this opportunity to speak.

SHRI JITENDRA CHAUDHURY (TRIPURA EAST): Sir, I thank you for giving me this opportunity. Today we are celebrating the 125" Birth Anniversary
of Dr. B.R. Ambedkar. He was one of the pillars of the makers of our Constitution. We are discussing as to how we are implementing the

Constitution, which we official accepted on 26" January, 1950, in today's circumstances and how the people of our country are enjoying the fruits of
this Constitution.

Sir, the two pillars or the great strength of our Constitution are the fundamental rights and the directive principles. The fundamental rights talks
about providing equality of status, enough opportunity, abalition of untouchability, freedom and remedies for the enforcement of the rights. The
directive principles talk about envisaging the broad guiding for fair distribution of wealth and better living conditions.

In this perspective we should see how far these two strengths of the very Constitution have been implemented in our country. Since this morning a
number of speakers have lauded the pillars of the Constitution makers for having given us this great Constitution. We should not forget that the spirit
of the Constitution is not only the brain or the contribution of these few people but it also has the legacy of the freedom struggle. Actually, the
desires of scores of people who laid down their lives, who struggled for the Independence, have been reflected in the spirit of the Constitution.

Today, definitely it is a good occasion and we are happy that we are discussing it. We should be very much grateful that the hon. Prime Minister has
been very patiently listening to the discussion from the very beginning. I would like to take some advantage of the presence of the Head of the
Government and say that we have to really see how the very principle of the Constitution is being implemented.

16.00 hours

Sir, if we see, our Constitution has provided some nomenclatures to certain sections of people like the most backward, SC/ST, minorities, etc. These
constitute 85 per cent of the population and others are 15 per cent only. But in all respects like Government offices, politics, ruling classes, share of
wealth, etc. everywhere this composition is not matching. It is just the reverse. Why is it so? It is because we failed to implement properly the
mandate of the Constitution. We have failed to create that kind of atmosphere so that the downtrodden people could enjoy the fruits of the
Constitution.

In the Constitution, the Fundamental Rights talk about keeping the goal of social equality in all parameters. Those parameters are economic,
education, occupation, housing, health, nutrition, etc. for those sections of people who are living in rural areas and urban areas. We have to see

whether these parameters are being fulfilled. Our hon. Prime Minister was in Kerala on 9" February, 2014 for the centenary celebrations of the
histaric 'Kayal Samaram' struggle for dalits at Kochi. At that time, he said that the dalits, adivasis and backward classes have not got their due in the
last 60 years and that he will take it upon himself to fulfil this promise. No time should be lost in taking specific steps to implement that. If this is the
desire of the Government, definitely we should review it.

Still atrocities are happening on the SCs, STs and other backward classes. To prevent that kind of atrocities a Bill was passed in the Lok Sabha
on 04.08.2015. This is the only specific legislation which has been taken up by this Government for SCs and STs in the last one and a half years. But
this process has not yet been completed as it has not been moved in the Rajya Sabha. So today while we are discussing it, this aspect should also
be discussed.

Then, there is the question of development. There was some mechanism when the Planning Commission used to exist. At that time, there
was a provision for SC Component Plan and Tribal Sub-Plan. But if we see the last two budgets of this Government, we would find that it has been



grossly violated and that spirit has not been maintained there. If we see the budget figures of this financial year, under Tribal Sub-Plan, the figure
was supposed to be Rs.50,000 crore, it has been reduced to Rs.19,980 crore which is less by more than 50 per cent. Then how could the anger
expressed by the hon. Prime Minister be contained? So, it has to be reviewed.

Similarly, a number of speakers spoke about education. The under-privileged people have to be provided the facilities for good education, good
schools, etc. Then the Post-Matric Scholarship is there. Here also, in 2015-16, it has been reduced to Rs.720 crore only whereas in 2011-12 — four
years ago — it was Rs.865 crore. So, in 2015-16, it is less by 17 per cent.

How come then the under-privileged anfearsit, varsft, vardt ciell @i uarE & fere yatererer w<b1w 3t a1fdr ae o) This matter should be discussed today.

There is another issue. Owing to privatisation and because of a lot of amendments, there has been a serious encroachment on the rights of
education is likely to crop up, particularly in higher education. It is going to be commercialised. The scope of education for the people belonging to
the Scheduled Castes, Scheduled Tribes and the OBCs and also of the other poorer sections, not just people in the reserved category, is getting
minimised. So, what will happen to the people belonging to the Scheduled Castes, Scheduled Tribes and the OBCs? A new clause 5 in Article 15 was

inserted in the 934 Amendment in 2005 for the purpose of providing reservation in higher educational institutions and even in the private sector. I do
not blame the present Government for this but the previous Government was also responsible for that. Since today we are discussing these issues

on the occasion of the 125th Birth Anniversary of Dr. B.R. Ambedkar some assurance should come from the Government.

Following the court judgement of 2012 regarding reservation in promotion during the UPA Government, there has been a lot of embargo. Many State
Governments are not providing reservation to people belonging to the Scheduled Castes and Scheduled Tribes. The courts have their own say. The
Constitution should come up with a clear verdict about how the people belonging to the Scheduled Castes and Scheduled Tribes can get the benefit
in promotion and get a clear road for their elevation. Unless this happens, the topic on which we are discussing today about the upliftment of people
and improvement of social quality and giving social justice will have no meaning.

One of my friends from the TDP mentioned that nowadays because of the policies of the Government everything is going to be privatised. The shares
of the profit making PSUs are being sold the private companies. So, there is no scope in the public sector for expanding the job opportunities. If
Government's objective is only to improve the economy and generate employment in the private sector, then Government should come up with a
policy and make provisions whereby the people belonging to the backward sections of society would get job opportunities even in the private sector.
This would be right occasion to announce there would be reservation in the services and should have other opportunities for the people belonging to
the Scheduled Castes and Scheduled Tribes in private sector. Unless that is done the people belonging to the Scheduled Castes and Scheduled Tribes

will never have an opportunity to get a job in our country.

Since I am from the North East and you would know that the North Eastern States, there are many issues which has not been resolved till today
since the early 50s and 60s. The State of Manipur is burning. Other North Eastern States also are facing problems. Though in our State we have been
able to bring back normalcy, yet to remove the pains of the very downtrodden people of our society we need to do something. During the 60s, by the
6t Amendment there has been provision made in the Constitution to govern certain area by people who are dominantly living there, where they
have the majority and lands are occupied by them. But owing to present economic and other things slowly the pressure on the land has been
€normous.

The provisions made under the Sixth Schedule are not sufficient or suffice to maintain matters regarding land. That is why, it becomes difficult for
the Autonomous Council to control the land under them and to look after their language, culture and economy, etc. So, the Sixth Schedule should
also be amended suitably so that this particular section of people will enjoy the fruits of Independence and our Constitution.

In the last 18 months, I have put two questions to the Ministry of Home Affairs as they look after the languages coming under the Eighth Schedule. I
would like to speak in my mother tongue in this House also and it may well be translated to others as well. But there is no scope for it and there are
hundreds of other languages like my mother tongue. Some are developed and some are not developed. Since they are not included in the
Constitution, it does not find a proper place. That is why, the Government should look into this matter. Unless these aspects are not looked into, not
only my language but many other languages in different parts of the country will get neglected. And one day, they will be just missing. So, it is very
much essential to look into this aspect.

While the hon. Home Minister was delivering his speech, he talked about women empowerment. A number of women Members from this side
and that side also are present here. The words, empowerment of women, have been chanted here. Everybody was eager to hear whether hon.
Home Minister will declare that, during this Session or during the period of NDA-II Government, the pending Women Reservation Bill will be passed
or not. I think at the end of the discussion, definitely, the Prime Minister will definitely speak. Unless these very important issues are not addressed
after 68 years of Independence and 65 years of our acceptance of our Constitution, our country will still be lagging behind and struggling with
disparities. Why should there be such a situation? It is because certain sections of our population including women, SCs and STs, etc. are not guided
and governed according to the provisions of the Constitution, the desire of our freedom fighters and outstanding leaders who framed this
Constitution for our country.

So, on behalf of the Communist Party of India (Marxist), I request this House and the Government in particular that these crucial and important
aspects should be taken into consideration. Only in this way, we will pay our regards and respect to the great Dr. B.R. Ambedkar and others who
were behind the framing of our Constitution.

With these words, I conclude.
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SHRI MEKAPATI RAJA MOHAN REDDY (NELLORE): Thank you hon. Deputy Speaker Sir for giving me an opportunity to speak on this historic debate.

At the outset, I compliment the Government for launching year-wise celebrations of 125! birth anniversary of Babasaheb, the author of the Indian
Constitution. It was exactly 66 years ago, on this very day, 26t November 1949 that the Constituent Assembly adopted the historic Indian
Constitution. So, it is only in the fitness of things that we today remember Dr. Babasaheb, who played a crucial role, as the Chairman of the Drafting
Committee of the Constituent Assembly in the preparation of the Constitution.

I also compliment the hon. Speaker and the Government for devoting two full days of this House for discussion on the work and contribution of Dr.
Babasaheb Ambedkar to India, particularly in the fields of improving the condition of the Dalits who were segregated, suppressed and exploited in
their own country by their own people for centuries and to provide them equal status on par with other upper caste Hindus.

Coming from the most marginalized community, braving innumerable insults because he was belonging to an untouchable caste at that time, Dr.
Babasaheb worked his way through to the highest levels in our body polity by his sheer determination, hard work and intellect. This was no easy task
and the very fact that we do not have one more Babasaheb to compare should give us an idea of the trials and tribulations he went through. Lives of
such great men give us and the posterity a hope to live and an inspiration to face adversities and challenges.

President Obama described Babasaheb as one of the greatest and earliest human rights exponents in the world.

He is among the most educated people of all time in the world. He studied economics, political science, history and law from world renowned
institutions like Columbia University, London School of Economics and London University in the early 20 century.

He is perhaps the first Indian doctorate in Economics. None other than the lone Nobel Prize winning economist from India Prof. Amartya Sen said of
Babasaheb as follows:

"Ambedkar is my Father in Economics. He is a celebrated champion of the underprivileged. He deserves more than what he has
achieved today. His contribution in the field of economics is marvelous and will be remembered forever&€!"

Coming this from Amartya Sen is no small tribute. Similarly, he was considered by many in the world as one of the greatest legal luminaries.

With so many academic accomplishments, he could have stayed back in UK or USA and happily enjoyed his life. He did not do that. He pursued
higher education only for serving crores of under-privileged back home in his country. His life, after returning to India, was full of struggle against the
champions of status guo.

It was these attributes that prompted the Constituent Assembly to unanimously elect him as the Chairman of the Drafting Committee of Indian
Constitution; it was here that he played an extremely significant role by providing for universal adult franchise, fundamental rights and reservations
for dalits and adivasis as part of the written Constitution.

Indian Constitution, thanks to Babasaheb's contribution, is rated as one of the most comprehensive and elaborate documents. For Indian Republic,
the world's largest democracy, universal adult franchise cutting across barriers of caste, creed and sex is an article of faith. Even in England, hailed
as the mother of democracy, suffrage of women had taken about a hundred years of focused struggle before it became a reality and for the blacks in
the United States it took nearly 200 years to cast their votes in the polling booths for the first time.



Babasaheb in his concluding speech on 251 November 1949 in the Constituent Assembly said:

"There are my reflections about the tasks that lie ahead of us. They may not be very pleasant to some. But there can be no gainsaying
that political power in this country has too long been the monopoly of a few and the many are only beasts of burden, but also beasts of
prey. This monopoly has not merely deprived them of their chance of betterment, it has sapped them of what may be called the
significance of life. These downtrodden classes are tired of being governed. They are impatient to govern themselves. This urge for self-
realization in the down-trodden classes must not be allowed to devolve into a class struggle or class war. Therefore, the sooner room is
made for the realization of their aspiration, the better for the few, the better for the country, the better for the maintenance for its
independence and the better for the continuance of its democratic structure. This can only be done by the establishment of equality and
fraternity in all spheres of life. That is why I have laid so much stresses on them. "

The question is: Are we his worthy successors? To what extent has the country been successful in eradicating segregation, exploration and
untouchability and social and economic disparities that have been plaguing our society? We have to sadly admit that in many parts of our country,
even today, the dalits continue to face the same humiliation that they were facing before adoption of the Constitution. The real tribute to him will be
accomplishing things that he stood for and dedicated his whole life for.

I appeal to this august House to resolve today to work towards securing better place for dalits and adivasis for whose upliftment he dedicated his
whole life. Thank you.
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oIl &, agd asT 3H 3irel & @on &, Brond mRzmern et & @ &, wallcm 3 demig et &t gon &, a3-a3 s¥lerer Yisiac et &l @ol &) 3 wide) Rt Sor # ool soa &
fe1e aeae 2, ase 3 Fmen ard &, as2 3 3 on2 el Ml o 2, Jee] I Al UfSA SrIsene algs off & ofdea 3 &l age A [ & @m ge s2Aifer amer Ueae Fron
3ot @i 2 RN 3) s Rraafd vae B skt gy o o wren & 3@ 8, ag offarcdt Mfowrn snd oft B Sor 3| st Agor 3 Hao 3A wa Risen, anuor oft arer Jov2 wrer fvem
g 34 s A &) ws Braaf¥dt o anzcla sifduror 3 &, 3 gnol awier i enol B ol adfdrer &Yy b aft amu e & [ @wo ordl gan 37 wos ant wgen [y amuforas amae al
gotror 31 age ol cPrY &, A B avelt aud-ger auedt goreft 3, AX & o1 gorA-aorY ot Aenr I v Bor 3 Jo1 o1l woren F, s ot NPl W1 AsMr B, el A WA
foren, dg eltoll a1 seron Rpfeenssr v, wmrass Bradten A stenall A 7 ygon arsar § Ry 12 o arsreng i o ord o, ad.dl. diser o o ol Roen, A 2m aor widghi
&, ararzsft Sand o o ordl e .. (caemor) sige @ie: B arr wa Hifse, sice @ argz SR iz a2 A g2 AR ag an aa Hfdme a2 B as SN sucHl amr @
3D HITeTGTol T oI ofdl agera, 3muds it e &, ani-arg oft adt 36 &, snuds Frerarer ast 2269 adt aan &) s ot amsfEahesft 3 amdt ame &, 33 amu wsft ord axer
A, 33 3nsfEaNefsl @) s w6 B Rw & Si. e wea apdsw B Alged 3 vas el ARk s Jor i wony ... (caurer) gadt ar, A w2 cftsd wr dear @ w6
&, diondt ¥ fere sremen ells? &, @ dler e & R i anan Asa 3dsw? s & ¢y Rl & ofdl & & e ude &AlY & gAY A adl, A dearan a=ll & a1 & A s A
ardf an 31 2 ...(cuaeer) WS vl wid As &, Joakal Wt Rvar safere sien widlr urdf 3eds AW A 2,

HON. SPEAKER: Nothing, except the speech of Shri Mallikarjun Kharge, will go on record.
... Interruptions)x
off arfterestslor zs9t 1 ararean anielt o1 1942 3 vardsfisht & Aoror 3 war,
"I have said for some years and I say it now that not Rajaji, not Sardar Ballabh Bhai, but Jawaharlal Nehru will be my successor."

A @ srsrcan snelt o 1942 3 asar en "You cannot divide water by repeatedly striking it with a stick. It is just as difficult to divide us. When I
am gone, he will speak my language.”

A A} ozt @dl, A art sistean aiell St o el eft, amu sdon uE e o B & R wid o g ol fAven, ad 1952 3 oY acersr ané uder ordl &, yerowid} doral w1 aret
ofdl Foern, 3AA uad a8 Ufda siaEs dre oias off Hidere 3 A Bifsrzes sz 320t BfRele 7 2. aan Wwaa swdso? @i Mifsrres go @3 amy, @i ifdees w6l & aa, i
Al fepar Adds Aol & arasie, fRar sce-acen ol B aig oft 331 as 3. arar s pASAsI @Y, .. (aurer) Steria B et o s yaie Juel Sf SHfdee & 9,
-...(wraror) 9 smud AT arse &, VA Aol oial @Y A2 df¥a oft of sl HReie @ o iferer @orr as wft @Y Fmer dase worren, s aga A Ascaw! Rar I,
gemeraicft stz 2. ArEa B B @1 vsafdsic & Guz 3 amn 3,

3261 ugen AR As & e

"WE, THE PEOPLE OF INDIA, having solemnly resolved to constitute India into a SOVEREIGN SOCIALIST SECULAR DEMOCRATIC
REPUBLIC and to secure to all its citizens &€|. "

..(rermer) & fouract uz & dier 281 g ...(@amon) e Bis oft doet & R amer Aaer ad &t o ol 2 (o) o vsaclsorie 3 8, 82 ad-ad e A
usactsonie amrr &, Aifdsar st @ waa & e e Jfi e &t sreaa ot 8 ... (crawren) a1 21 ot 8 a4 Sor aviforater ordf 3 ..( o) w8 Sor Rrb du dig
@1 &) ...(ceor) YR Foaior aen A AG AWt ordl A 2@ ... (Riwor)

ofey Fieft (off e Fger Biz) = 3ociol a2 BET? A IR AW ... (cwEor)
off afeererrlor w159t 1 amu v firore 3o o=y ... () dtas 2, I am not yielding.
HON. SPEAKER: He is not yielding. & @i$ oara o1df &3y

&€, (cuatr)

off fecrenlar Z159Y : a6 2w Jx6r b a1g el A} off 32 301 it &, safer A ot useft A wst A3 § ... (o) A Jag A omA aw IS F) As oft v RS A ke
) ...(cermumen) w16 v sfererr & 5 & 521 21Ga 3 2ws A af o aw A3 ) ... ()

@,

"&€}.JUSTICE, social, economic and political, LIBERTY of thought, expression, belief, faith and worship, EQUALITY of status and
opportunity and to promote among them all FRATERNITY assuring the dignity of the individual and the unity and integrity of the

Nation. IN OUR CONSTITUENT ASSEMBLY, this twenty-sixth day of November, 1949, do HEREBY ADOPT, ENACT AND GIVE TO
OURSELVES THIS CONSTITUTION.."



g Sl wixdtengrel @1 furac 2, 33 dad dciol ®I ol areel e 3 ot e 2, st aca &, o1 acdl & Uz & &x 34 acisl, U8 arier aAel Sloral 3 fasen 3 et
& @i Si difderer g6l Fdior fioen 8, 33b aaa acen g AWt e ) Aftbel st &4 v gAY B Raemw Swer diesl 3 e ) garel aen fpen i 36! aen fpen,
gdton Dbt art &t Foror 3 acdt &) A Sf. wrarEa spAs®2 B Al A v aKT Wl AT §) I G clel Jos oft aicon ared E) Si. arrTEd Jpdsm aga sl & Jorbt
yeilurer @Y 3 gu 308 v gifidsr adrdt @1 drdlor @oren SR Sl 38 RRAcT dolrn oRM, A1 fsedl of war fin 368 giftder addt o dedter aril @omen srm, Y fapdt o
el fo5 308 a=il serom aitea & 22 &, anfe it ard 3 w@i-asl Forer &1 g <iftper ug fomler 331 awp 6t wivdierue sRFact & e siiw gurer sid} St @1 oM 358k @B
AHST 5 531 o1 B o1 A A2 I $3ATal A Dlofol DI Slofol arcl IE =il & Amr 3§, Al a6 3i. aarRiea FAIsme 8 8 Awd 3| SAR 308 ARdal GolRN R G
@I 3UDR oidl 3| do ol wad & b anuel golrn, M 34D @G @i fpen? A widen al s At 2adt 3) Si. amrensa 3FAs® of Uscl JIsvIc DR sl uie @t
fibz 3215 @G e uidt @oirll 39 arg b Duféeraor urc aeirell; e Isaiol e ¥ ara Yumr & fére fBoan St Afrs Temt & el &, Joaiol 9ifteT ciel & R et
U 39l UgdIel IXWD2 3fctl urel golrell SI3 urerarel Arsd o der cft 8) b a=il, aziifes Brer disil @, Bt adl o g oler #dimnR o8l @, 36l dcdl ©l 3ejwolol 3 ol
P e Wféremer ure glen Siwdl 8 s Wi uraz Selt s & Al 32 ffw clell @ st ansfeidish & Yftrer el aifde, oo aifde, ag we &, 3l el ad
amsfEeircish anfiadt ga ao =it g P 3 Brses @, ST widt & Aerdol @el, ciftbel woft Ioglel amsl 3l I BYATEST oidl e g Jorht Xyt oft afiz Wi of
oft °rdl open; aaIEa apEsss of Sl @I @dl, a8 3 AU Aol UGS addl § -

"There would have been nothing but chaos. This possibility of chaos was reduced to nil by the existence of the Congress Party inside the
Assembly which brought into its proceedings a sense of order and discipline. It is because of the discipline of the Congress Party that
the Drafting Committee was able to pilot the Constitution in the Assembly with the sure knowledge as to the fate of each article and
each amendment."

g 312 g6 otal 8, o & adl &, ararnda & gres &, Sit 3esiar amat aiftar smor 3 a2 & -

"The Congress Party is, therefore, entitled to all the credit for the smooth sailing of the Draft Constitution in the Assembly."

ag Bfde sogiar G &t srevrefoft avwor & smavaewen ol &) 37 aes gardt vty o, gandt urdt uraz 3 off, zaSr e o aen R, gaor awn fsan, apw e oot
AB3 et 3t 60 et PBrorar 3 ePidY ararenda apdsas: sft o1 Bib dsyer wee ¥ devze ¥ e & ol aftw sra eoll B sevze A @ Bvan) swrs 3§ Yo Ak &, s 3@
eftoll A fere @i @ afér effss wuar & en dszer wre a1 B dtsy wrm & Y 33 3201 6l so ao &is 3A &) Afvar araenda i Brb @o segs ur dswer wize B maw
A a3 Afdver 331 aew 91 B AWE SN 59t A, Joran) oft A & gand Ger A vifdenor 3 xm Iodit B2 e b Ay A AWan, 52 Ff B @y A Ay, 2 @A B @y F A,
forgm & @iy 3 2dray srdfdea Qfer 3 wdt it &) dsdieer ascer wad o E) aen g, arenmer, Braa, fané & Rra cer &7 awr sefied ffer aer Bk vo snfer
fere &2 i, wixdleggor @i anffaa 17 sl Rederer @1 snféwer it ydferoie ugaierer RS  fm &, 33 Bigwz Al st 521 91 B alell B e & 6t &) s 2wek
aft eNall o Ran & g eter wsa & R 2ifderer gerel 3 «ler 2mer a9, aga 291 crom) 3odial as oft aoren en Ry Rsrer seisdicn &) stene Ris oft of sar smavr f aoren s
foperar awfsdicer &, 7000 3 sener s@isdie e &, Jora oiisell, 3612 Joit ey MU e & 3 b Roooft Bfbawed aieft 8 st auisdica anad 3, o airdt & afie Jorawt
[o21 Gar A [pen Girert &) Fldenor @otiol 3 Jorat aga ast AaIwisa & 3odlol ol @al, 33 8 aleron ofdl arsen aeilfds aga 3 oienall of wal §

Ao 3 e 21 A Sl S Jefler , S aran e ASB St A @ I 31, Iog, Q@G oh A T war B it Brere By s el & xge R 3, s wfamic A Rt
or oft R 3, 3 @a arer sftfere aen 2a1 § R s1. wotog, yaire Sft ot 3ord @ 3 Yareer &) sefifere soalol war b "gerer b a3 gl uz A ol Rt oft gAY w=ifep Hi
el Senet @o1 A g ant oite &I & @5 gresu afdifer afie 5o aemufer s1. swdsas of sazer 86 gu ot aga 3eans i oo A wEr e son 51, sEdsa @ grea ARRY
3 o1 alie s ANafer ool @t it forofer férm en, sa 33T Asere 3l Surar wEl forofer o1l o A &) soalol of Aaer Gl ol STl WY el orre, 3ifiky S W soakol
fpen 3, 33 ar aig oen " A 1, A6iog, YRGSt & i A 3AD sk iz v diwor arcll art &) sz Y59t 2nea of g3t an ordl aond) B wep arer aené oy i
MUY gl @t Tl el &, ol @l as off e ol afde,

a1, il oft wizdigyie sdiach & dvast 3, Forar &1 sz @t &) o oft gitesr @i & divast 3, it @1 s e & s @ &, Ricon arar Area JEASD AGd B DX
2, Aol .8, pemrard sificder wadl & we draz 8 gu, senfEe gonzanl sra, ofl drae A gu, 308l aur war 5 oraraz 1949 3 @8, onemard o Jifersr 2o
3t =1, spdsm2 b fere ifdumr fraivr & e 53 @) AMemaTor U2 smavr S ge war e, Afdurer w1 Brafvr oot arclt gftior zma Acil & wid 3 v Ao o APl S
form wes J1Gve 1 forwet A1 arn, ves YT aen arn, wo Ao R & ol # e an vw-3) AgE Becl 3 g7 2 &, Jormn Fareu xR ol & wrur & Iuferd
ordl ¥a 21 ufdvrs @ gan b zifdurer frafor w2l & o o1 g a2 St spdse: ot @ 3owr gt A A g ol &) A A&, pomirardl senf¥e g sreR & 96 &)
Jogiol A wal [ dlw &, A AN A o/ B A 280 & ol A ot 1o 2t yorraoenell et e & Aftver aen uidferder €, 321w1 Ieciz proarar] o Rown d suferd &) A
foaz & itz 301 @2 3 aga ast sitea St afierera swAsw? Arsa @t ot e iz awr AreE, sEnfEe e sreR @l ot T agd TSI df vRIud Ao 4 i wad A fp AT A ar
e & w6 il v g2 &t yeiar weel O and &, ST &l S¥en ANfée S A sl e urdt & & Afepel e e @I ealal eyifeee i 33 @G BRI, B 1.
ueren? oft wizdteype aRiract ¥ dsaz &) 3egil oft war fop "df Foreb DRl B F2aRIfe1ser ordt wden @il s 9les aga BieT &) Jodiol uisa ol @I wrf five) Iogdiol el
ot sflerera RBrg @z & Joaial amel @, suse fane, sdsilel iz Juse smar & e 33" d oft wizdlegue sdisact & Aoz &) sdon wa ge oft 2 o dicen [ A
Fificer awict B Aerdtar &, oif Pifort aell B1E1? wior 2ft urdt & & ? oy, wdt ¥ oft 35ar 3 amu o oft e Afver SRR DR o sa1 Al B Ju o & St o,
wﬂsmm?ﬁa&ﬂaaa&ﬂ&smﬂﬁm%mﬁmwamﬂmﬁmnﬁ&%@%m.gﬁgﬁﬂaﬁﬂ%mﬁﬁﬁm&ﬂ-ﬂs&ﬂqmﬁﬁfﬁmmﬁmﬁcﬁ?ﬁbﬂ‘maﬁ
BT RN §, A6t AST &, GUIoWicft ToTl &, a6 et arar Asa bt ao18 I olt &)...(wererer) b Joelat fisr # seer wear &)...(=maue) s qu 2fe, mas! o uar o §

BIITY ATl I el dca A, Facieer 32 atrea & A cioll ST aga sscauut &) serb sremar urfefendiedt Saadt sz erer Azl 8) aen s ufefadicd Szt b
Jmer-amer Ftorel Ayt 9 ameft anwen 2w & A Mot AR sAfee ared & awiiftc sy Sor d onfer w@azen, avf waven eft) Iodlal wal en b S dw SNfeRE @1
AWIGSIE old] BIell, SId (a5 33Ul ofdl SIIel, ol o 521 ot 3 urfefendicdt Szl Jwa glen aga Jfvwa 3| Ioalol Jute U 3 5 @ Gl el &) &l ! Gol A UGoll
aifge 3fiz Sxen aifde oy Faccer ol 2T 3 icrel ofdl fpel SIn Al AT @I Jacicedl A (el ofal fven s Aae 3fiz of & Facieer 3fiz W wl sgea 3 el e s
el 8 st W amer-amer Gediferet oft 8 A dlall il ves & &) aPR 3 s68 Alsal @t a e avnl @t wifdier @ A wfEe e ARt su snoel amn s aEd A ks
JAITAT, I 302 dyfea Jifdenet 3 aga adt 3ot &, saferw $31 swrer 3 cron 3 et 3 S oft anfsear Seren A f&a A B, 368 apra 3 el Y s &) 3 e @R
foren Srrom anfde, @ oft &3 Sree Swen anfde) et W, Ase ¢ ad A for rereen Feblar aprer I ond Aftver g1 ary 3 @IS ot dlem) s3A Asen w1 AWRAG o1 s ardta
angaft @Y aar A war A o1 @1 Aseme at firey ot aige At wrar §, 3 ot A Ror @ wwr fre, adt wwe G e el s aig Ase ¢ wydorer arRn R As oft
Sifdremer A sropme & TR 9RN AT s IFASWT &2 acd DY UGal B e wad &) @i fenelf 3013t fieer B ey Srem en @ 393 A wed A 5 g seen ugl, saen Ut
for gférm gt 5% 5361 @l aicierd 26 o1 b PR o uew? Riger Toibl at g2 bl IsRT a6 | Jormr Feiemn ot s & Raamw oS w6l @ ) e B
Racmw et aszor oft 2ftxd, forgror oft 2fedt i e oft @oft| @15 Forar 2ASer em) TSI & aTaT ga @Y AR a1 @2 & geiifer Joalar vsee Uamssr o JuemrEn A ufda
SIAIG2 oIiel i ol Wi v Ygga ofeail of Y & R em) anuen) aY airepr & Ry gforn & aga 2 witfemdicdt Sadgef 3 wr SMdRew ddtar 3 gReena @ afgemai @ die



SIcTol @l AP ordl

18.00 hours

a5~ SElEl U 3oTp] scla9lel 3 E1S glol @I 12 ordl e cifdbel #e G9l 3 Sla ara AEd 3WasTE? of Jfderel dere fper, d1 331 ab &l IR o aro @fp @l dider
@I 3ifEEpT & 3z g¥ep die @1 uw & #iew & &, a1 ag 3wl @ 8 a1 sdla @ &) A8 T U agd asl dF &) 316l 33! aal adl At §

HToTotler areznex & 3nfl &: aor 33 & afiy acpial &t Iyt et &) A1fe anu it wrwa &1, At v der W aBr &
orsdl farr didl, amard iz oredt ardidl suenter Fidl aen Ak o Jdl (9ff v, & orIg) | v Het ael e o
HToTollr rezngr  diep 3) v b & o1 Jemen asl & arr & off xsal oft, anu ameft awt gt @3

oft aifécTerTsior TSP & 3D alG usee ipdrss! 3l Al e o o $2it asts 3 ! agerd A & 281 &) 32t ass 3 wourgard A etz AW iR dere A
FERIC B Sl Acelid JUD fG&T &, ot difefeaer wae 3t Aot 8 23 3, wis sudtdl & arel 3 o 2a1 3) aga-3 cier wadt afi vAvee aof 38 &) 4 520t aos 3 @er 22 &) <6 o
2Aifdpemar @ &) 21s So1 widr widt @B &) 216 Jof U, SiaIE2 el olgE Bl &) s ol MR ue Bt &) Harer aneh Sft B o1 & afi2 o1 2t Rl B Yot &, S Wik JAARR
i smeen 22 &) ... (caemer) anuds aen fen2 3, A sicer ) Afver, s axd & ara 3 Ry Ve 2ifdener @on6l w1 e aran Alea 3EASD2 @ e, st sedior anféaer 17 ot
329 sacrs e, spredfdferd @ sad st-wierell it fRsar srm Afdsor At §fres apft off 53 se1E w2 &) 521 arT @Y gy e Mifsrre asa o o fifdees aea B
wrlag A Ssel & afdrer B, Faew sz ffenor A 3 Sitsn ok sr smuet wlag 3ier 8, prohibition of untouchability is different. aifesar amu 53 &3 o5 3 8,
as {9 Aarst A ordl am 2at B .. (eraener) safifere sor anféwer ot sBfea genat B o ad 1955 3t 4. sras2 ene diss Sft v qrRasier aifw ifder se @1 wiolel @@ a8
shfdea oidl 3, 531 Awzal B wie off asha aneh St ad 1989 di S.C. and S.T. (Prevention of Atrocities) Act e afiz aa aga & yanaeneht 3 330 & asig A, ag wiofol
gotal ¥ @le A el els-aga adel A &) A ¥e safm ws a1 § 5 many Articles are there in Directive Principles. aftser 33rat sibfdea afiz amuds sas & =u i
femar A fén s wroralt wu 3 emon Sredt &) off wevarer St ¥ v Rrare A { wgore §, ardt B Reni B aiy 3 sodior swor dor A war &) St aas sma Brb adsery ey 3235
aftz 331 &2 et arcEIaERT Go1 A Seale wan 3, S itz adl Ao 2, a5 I Gor A W B sAMeTE 3 Ve A e B Pfdror Aoft anfdw; S, @ e WASB B
a1 1254 sricht arom 23 &, 3219 531 wiorar & wu 3 anse; Reservation in Promotion for Scheduled Castes and Scheduled Tribes @t ensy) 53t snft firerass ansy
afg ama 2mft @ wodlow a2l e &) Sftewrd Rier a2 et wodloar asa & sz g2 Riell w2 oft el wedlear wa &, A amu g1 fer B e aeil dsdioar ordl asa &) s
a1 s, ol Ao &) qarel aen Rsen, Rids Y el A Rl Risees aoree «an [9isees gsa & swieen aa ordl 8l wawdl &) safee ff wa A oa as shen o § R s
& 52 e ot A0 w2 3§ & o vaer Bawerer a2 Bawt ol dlon &, s W ww vagiel doll Aifde, W oe-oIe Wiofol ool aifdy; usdl ¥ St e des St
ufecrs Aaez cme, 323 Podorer em 3201 wat A wH &1 ®AS cller ot @ F 3l 32 22 yfererer Rofloar 3) aer 3ma mft wdiye o & 2@ &, o ww-vw ufdaam Aaee
At et on 2@t 3, vadl-uadt B e severiic war At o 2@ 2 ot ama 33 yrsde Aaez B Rre off aorfdier Hifste) oren et emse sz 2Araw 33X wsiger dotior B e aidier
@3 A 2war & Ry aog dis 3 Rerlowt of & 2 AX 2ga A Al 3, o adl-adl AR dex &, o dizea Ade 2 gl aifde, Jow) Jgon aifde; o v e, @ aar
3t ot genar dieea F, o0 avn RBawe B s B Brses o of urree ol 8, 2 v e dfa dt a@li 27...(sauret) s o 6t anr difsmy e B @ sie
Tofoll @51 Plowe &, & DI w1 STl d@otoll Ml Flower &, Al aotor ot Ffdaer &) U o1 e wasniiiorer Raw) Aa S & @5 SN SIS @ord &, 3ordl aga A el
Rasiidorer uz sft @or &, amuesy oft ameger 3) 3AD) @strRT 3y v FfSfORTEr vesnfiErorer a5z S, 3@ SN ot ura dent 3, ag Srot worem| S A AMULA ol AWl B, FA
d91 @) el w2 s 3, WifBner Aed ¢ yrsa Biforses gor wreven 3, 32¢ @1 diw Aded gor srasen 3, aen saft s A G Afda B mem A v Bf¥gae oo Az ard
@I ot ol wor e 3?7 safere st Baft disit @t asvon aifde) wE i arar e Si. swds@ &t s eft, 33 & gr won E A suR erel Jomr aifdy

G dist, aer 3 wgan ot ana IR A a1 Gddl anuchl W a6l B are @1 veritanzdt ster i snud AwGr Fxon arsn §) wRi-eadt eQRidter vae & e AMores gu
sl 61 2iacen 47064 &, sh Reel arer 3 ae o 3, anet @s e 20 yferore sener 8t okl 3).. . (aurer) SfRaw, st Reelt 3 ot @ewr 8, 3aean & iz w & aa oxn
&, 3PR yurewid} off pe derd & o ekl snaret &2 seis derdl 8, Foror Reu &2 spis aorn 3 3PR yueRicf qu & 35 o g ot ol aeren s ot wQRdter & 24 E,
aleIdl & aed Stenn 9, 33 aop Siare d.d. Big of aun wal, 3pR gt @Y [5eft 8t urers I e Ren A aen 32 e yrsat Bifsees @t S darr 3. (@auer) awr s ant
3 3 el &7 a@n A are A yureic]l oft Jeara 37 anuep) As waol aifde @ ag St ofdl 8, a1 sAd) oidl A6l §) IolBl DIA Dol A1 ol BgrKT Joft anfdu el
yeroic]t Sft grer oft @ dson aife e 3 Fe13 Radee o § 5 he should be sacked. sz B3 &l @t amu Sfdcle 3 22931, o wwprl siar dlen 8 smwsn iz o
ag Seen 5 afy, Fuz & sicfl eler & Deft art wat A sor Prsyges o & Re sa g ¥ O siifere e ordl dm &) spr e wiver [iforres ¥aft ar dreren &, S
3l a1 wisls Sore &, Y snu AMfRw @5 Ao e, v e i, vas Ja-Satacs aw wden? 3A®) A oo A JXen?... () SRaw, smu s ARl
Afere, dion zepr &t St 2a At 3, dan & offd wagpde A &) anudh 2ra & 3 3, safiftre Fonr & wpde Am 3| &2 v B He A Ao & Prever a1 §) aga 3 wndla
1 DT Il Dol UST, AT A difery s wrdler ot st a5 odf war s Beft arer ordt waoft anféw meft ararerr oft 2wt 2, maft &) 3 fvaor sarse0r §? 3 ot & o
ordl com araenn g, eiifts ww cdt wefiea & fop fperel qer-uen war? wE S91 B AlSS! I Rl 81 26 3| AE ST 31 WT SICIel DI BHT 8l 261 37 A9MIST 31 we sierat 6l 3P
@I wiforer @war & dl 3 WSl g [p a8 aga 951 Jergle @ @l §; sAifem amr e spdsw: of diel Rowm <) 3egi6l @16 wat e [ 321 Sor of aga Afowar A smenct urft
8) 591 grdt @R el et XSt A1 fbe frcron Ffdwer &) 3odior aE wew Fute @2 f&=n, dftver 3 321 sfersrT 3 oral Son are § b S/ fEogall & 2w W B fere
forarstt @ @2 33 A, da g A-AERIS RoIb e A7 gercll b Arer Rodel oier &, g oidt weoll disdr §) ediaret disol @t fibzior srraren? 9 srrdes & are odf e
aredl g fer-mifier B vt acg &, 3 ordl waon aear §) Mews sidt © fpaor A fpen, & ordf weon asar §) A At S amefl SPIE &) A A @ gearar 8, Aftvar
I 312 Godroll aer 28 &)

arar ASd Fasas? off of war -
"Will history repeat itself? It is this thought fills me with anxiety. This anxiety is deepened by realization of the fact that in
addition to our old enemiesa€|
3ites wefteflor @1 areera, St o1 @ dizan 3ot arel, Serglel olier afiz v B a1 was Ha ifaol arct aiter, A &l ATy gostel 8l 3

In the form of castes and creeds, we are going to have many political parties with diverse and opposing political creedsa€|

Sirefter amen2 uz 3t uiféen off @or 22t &) Sl anene uz gl e aft g @3 fEen &) safee aran nda aEdsW2 of AE diel fdben e i 3oglal war Al

To our old enemies, in the form of caste and creeds, we are going to have many political parties with diverse and opposing political
creeds. Will Indians place the country above their creed or will they place creed above the country? I do not know but this much is



certain that if the party is placed creed above country, our independence will be put in jeopardy a second time and probably, we loose
forever. This eventuality we must all guard against it. We must be determined to defend our independence with the last drop of our
blood."

G Il A3d of Bl &) a2l @al, el Jowp! A o A A ol s eell A, amuebt urdf B A G[S gu ot cller &, diondt &t St e &, ol alfere eftsT sm A
2f2w, 9t apfl-3pft gor @2 amn g, A=) w1 @l S, 3 s @ W 3 Aftsel @ A 381 3, v & Jiaen @ 3@ & 5 Rodee w yafdar e dem @Y dean
& wisa 3w vera9rsl & A& dlcidl & dl JAM! e & b A uikbrarel ael SIgw) PR B el 361 B AR T6ll T & dl 33D 9l wad & o widsedrmer ad sl
IE I A 37 AS Dol D& Ia1 87 A ST el B 3aw 87 a6t & el ard =il o 3 &7 swfere @g ant snet o v & @it wrwn gu § e gerenidt B gudt 6 aste A s
U &l 281 &) 3PR 3 B A el dl wI$ smueht urdl 3 f2ewra ordl wen, @ fra Beg uftue aren & ol wwn, wf smeeea aren St ara deror & B ordf
@30l DIE G913 Yo Sictel Dt @ifdrer ardt wwm 3mum! 3orn! waell aifde) AU fECsA-EIeeA & ant W &) AU AS-aAE BT IS |

IPIE 3 Bep-GAL @l [Bhs ol oR dl Pifda Fu A sA3 J91 O aga asl T 3, sifeTe o A wa o/ B3 5961 3K & dl sue! duae ool aifde, el @l A
Tcloll aIfée, 91 < il @ AU [ s 2ol arfde) & dist dol s wwme siifere sxit &, a=iifts Sor so1 Jadt as1 &) Sor &t v & e g9l g anell it @t
Xiren, &9t @t vwan & fero offerdt $fear ariddt Sft @t xirem, Sor &t v & féw Irsha s Sft @ XeEn 3 aga 3 dEl of 53 391 & W el Se d &, da s &
Farcieen freft & i Fadqe Beel & are it &6l el aga A a3-aS sl @t Zen &) 3N @ A A sA@! A Hifw e o &1 oI an wad & Al sl 3A U2 &l
ser 2goll aifdy; 91 o qad ast A sAfee ws 21 & a@ilfds arar ea 3WASD? 3 v art wie B iz v ansfor Gt oft 3forier of vas ar asdl eft - "No man can be
grateful at the cost of his honour, no woman can be grateful at the cost of her chastity and no nation can be grateful at the cost of its liberty. "

521 feradt @ &t Awons wvzon 8, s2fifere et 4 anifer 2aen por &I Beded aidl 8, aed) a2t Rederd ordbt At 8, 2raw) swsna s Sor 3 anfer 2xEr & Redcr
aft o1 & dieft 8

52 arenan sorcteryan Y Gl arer aer 2@ 3, Rseft o we ordf war R 40-50 cler SNt agar @ wscd 3, vacst F afiz aga A wenwr &, SN awa Pargad aa w2 2 &, sodiar
33 oft o aer2 PN [ sodiol wat [ wug wisi Mfedfs & afiy @@t s aer w2 gt adt & Ry Sieeht ansa @ @e 3@ &, & swrswn g B sardt szr-agt aeedt 8, as o1 B
fer 3 2ivar 33 2 afiz aan aer zan &, sad WY qar wRu &, 33A@T BRU ool B e Iodial Us wal 5 @RI A Jof aa 3w e, seftfere A Do a2 32 ... (cuaenor)
52 @G el s o A sper forepren., (euaeror) sz qearn Ao YpfiSe 5 urer aedi aen s ar

FToTollaT 31EALT & 30U 3&3 Srard azif o 2

off aiRerwwslor 2a5aY 1 aen 2, A eler az-arz ¥A & 30 WA B ... (cawmor) Asa, F amud Rorelt avaen & B s Jor A ora woft S afie BIA grar 307 E @l Jorept AdmEnor
I FATBI BT DI el &, T2 St 5271 Agor b Afkaen &, eftse 2, soran avder den & o ag oo A Afder ag sdon smet fiferees siiw e w2 s 3 &, Kbt
asts A Bt fRyaas Bieft & stz ag srerer Redlee 3 &, wié dieren & v wivzarmer susi, @ 3uz sl dieren 8, w1 gag suah dieren 8, @I spEor suah diern &) wfiftre
& 3 Prger @ § R wat A wn g1 AR s3d Huz aeaflzan A D, ... (@)

A5, s Jifderet @) Tt 3 col B e gaal aen R, ag ot dieron uSen, aelifts amu aden St asx & - awn e, aen fsen sfifére anuet aen fpen, as oft 3 dreren
&, amual w2, uadl, Jra-terrel 3 Rseren ase f@san, wspdsorer 3 Rsaen ase [en, -3 sfter 3 Rsaen ase fsen, amd.2f.8).uet. 31 Rseaon we Rsan siie sRdloe, smu aten
el @t arer @3 &, 3301 Rscron @e Rsen, gilel U8 arses derbers 3 Rson ae fsen, srr uepdsoret 3 Ren ase [@sen &3 dist 3 anuel @se, we iz ase [@sen afiy dize-
AR Favrerafom 3 ave fven) safee dr aeon «ft & @5 snu g3 Ao Aaer B Bl R &, Jor s smuel we @2 Rar 2 sl ag Aera Aacz & sy sifderor B
srRfdea R 3 amt 3 ser ama Scer & e G ordl 331, worbrar & fore e eidl 31, a1se ¢ wopdberet & fer Gar o R &, sBSiorer @t spR G ww e oY dler
el Sedl? 3 diet 38 & o sarol da areel oY glews @3 e &) & ww ant sden waa § 5 Ireu @) 5 Breren &, as freron aifde, afdver de el, dg wegferdta, Brb &g
&t aaw oft Surcht 3, aeiifes & wwyfordtar 2y ot 3t olfder ot & eor &) wRlifds vep wrlap ves s 3 goren &, oY gAY Ao A ordl worar & gAY s A dsl w2 SN WO
&t 2ira Aeft 3, 32 dor A ad i &) w2fiftre &2 ses, v Fu, e Ihla aae B Rie Bg AR @ oft e son aifde wifr ved dle Rer o A oE w3 dg
xblor & fere fpw &) w1 @2 Aelwn & e, arde ¢ ugbve o e, Brs 3 afla & Rm sl aises deler & e & ardl dS 6 8 s ordl & 7 2 e a1 8, ofs o) R
dIciEr oY 52 & eilor aoal el iz aen aszolt &, 3305 are & U] FHeraln udem)

anf3ers 3, oftor arct & amud Aerenr argen & el acen & o & Jave sNfew en 3@ &, Lian B Hu, A A pur Al mfde; vl gur I ag A @) aqal & e
Mool Y &AW gt St <fiSh B, xwar avy sy ducdie & @iy 3, ora s Jor A srAfdeopen 3 A LQeedte oft aal A smoen? I ordl @ var §, Pard 3o I ghaen o war
dor 3t arcor Adle ordl &, seftfere st Rieren sdeedie siom aifdw, 3o an ordl 2a1 & @ cler 52 23 &) swIR & aierwr #fd, S st vawmd &, 3odiol oft as war &, ws ot
et AiTep 3 St 12t wenferee 8, sewleiifdra=t f3dcudie & fere, 3ot oft @&t waon 8 i b are pewr sspIeR, seagietz, & sft aprra 3 andt 8, sorwr oft =1t waon &

HToTolRT 31ERALT & 218 Al 3ioel fAu=il & siceia amosm,

off atcrnlar Tsal | fisw, us Ruwr &) anu S Afderer & asa snfdfe Refer @t agren arsd &, $Aecdic o sweT won asd &, Aftver smudt St sereis diferft 3, sbt
aotg A be 2@l 3, AP oidl a¢ &t J) ... (o)

oft ot Ris o1we (sfleuz): =6 oft aam v smsr ew.Shand. 400 ast 3 ... (@waemor)
off aifeererlor T3 @ ag and.dt.uer. 3 aet A ...(®KETT)
oft arePT Bit ompe @ dlail oPIs ag1 8) der 3 oft agr 3 ...(caemer)

off siftererslor T3 @ sreifiea ff3mear 3 dae B e oft anféwear 2) anféwer 42 & Qifdsror wiz srec wus grer Ofdir sitw adb 3 ot agema arer B amu wifder w2 3
) enfer dae cifer @t oft ager w2 Biilke &l @ Ao war B wifdter act & F) wEifs A cor @ Tai ufefmdie 3 ar @2 @ ol I F Forht Ww A vw, A1, o
Steryferforfer ater srpa &) Afdsor amuds Ut agaa 2 iz anud! Rarae St wiwiye fareaer 2, dgeelt a S dae dier 321 SEel 3, @wisRt & sEe! 3 A, U. S[is e
otge oft ey, i, sRsw? Sft o, seRftaer 21 oM, dae Bifsres @or @2 amy sor it s @t =fS s Rrerfafer o arsd 2, st g ardl Aot 33 g a1 2891, =il
513 @gal asT ofepAlol claR Aae? @ g 3pft amu uféeras Aaez @t wer 3@ &, yrsde Aaes @l agr 28 & Y As et 4 M, a=ifds rgerss B o uz amu senadt @ 3
&) difore, ariifds gaiy semot 3 fergensar diferft and) su w6 ordl wa Ko qa ara @2, Afdser sreea A suret @ ardfal wr aren wrr Aiféw| waE swRT weon & i sofifere
A fordiger @ &) o2 age 2t fiSi Iy urer apft &, Aftver aos ¥ Rrarer A 9 anf¥az 3 seon & widen 5 21 2ifderer @Y gar AW frcrass qar: 3w &, sbt v
w2oft &) sa freg &t @it a1 @3, PR frog, B wia O B2 a1 5231 Didlegiol B aocel B O Bifdier Y M€ * it ol gen, @G wg 2MWaw ... (@Emr) S| vorde
axmtdic eft, 321 aor Faveracian wdidt vordhe skeldic o 6t eft...(=maume)



HATololiRT areznet & @7 &l ordl JAwa 3
&€| (wraemor)

oft aftarmrlor @S @ 37 ab Wil clel B weal A A6 Fep IRN|...(I@er) dwerd & dqed d vorsle adeldc s e, dl 9 @l o efl, Aftpel as ¢ @@l Fo
ad) ... (ceraemet) sHifere we o, a=lfs Sor 3 domenn 9+ 8l ok, uiSieorel 9+ 8l ar)... (el ) 3@ fib2 3Pz eol & @ifdrer &1 <l a9t il Asol ordl @wal... (o)

HATGTeIRT Are=1gl ¢ g 12 et & et a1dl g 3
&€} (=)
AeTollRT arearer & smuehl aaw 3 sft deiar

&€ (camer)

off aifecrvrlor ®$3Y 1 Frdlcan, Jore! oy ()
Frotofter arezrer @ amu A

&€ (czxauron)
HAToTolRT 3e21et & uas eafep @dtan, aft vas Jner @SB! o &3 amera udaim,

&€ (czraerron)
Fofoller 3rearer & anyu dfde,

&€ (czraerron)
aitotoller arearet 1 anudht art wtehle & arf)

&€ (caurer)
off aifeeressior =59 3 ordl, For Rorsy, .. (caer)
Arototler rewer o Ben & anuat sit dvern, Yon 8 sl wwar

&€} (o)
oft aifterepTsior 2591 1 31 i fere & e wan §)...(®aurr)
artotofler aiearer & 33 oY ager & ordl wwan 3, w4 A g

&€ (caurer)
HON. SPEAKER: Nobody can change it. zifderer acer & ordl srasan &

&€ | (czraurot)
FTotoller areares @ amu Aifere

&€} (czrman)
off aiftereslar w153 & giia 33 &t & A,...(Reexewmr)
FAToToller areargt @ g oft Fercrpe difere,

&€ (caerren)
FAtoTolter arearel : whtsr are et i,

&€ (czauen)

HON. SPEAKER: You know that nobody can change it. iftemr 3 accma &2 & grar 3, sptsdica @t 8, agema ot 2ran 8, ot St dten, ifderer ager ardf 21w,
3 aeft @ watte Hifng

...(Interruptions)

SHRI MALLIKARJUN KHARGE: Review of the Constitution is different from bringing an amendment to the Constitution. smuat @8 f¥eg @t @t
aval|...(®KrEneT) g et amg ordf, A St dondt A smd-acy F, A ot @2 32 &, 3o fere & dler a1 &)...(@KwEor) sEisdie aon vas Bwie o 3)...(wener) apfsde d
2ft &1 o 3, v afiz aeisdie an 2war &, ARper ey & ara g€ 3. (cuaener) e g Bifdier gd oY gadl @ wel RbEE] = don) g gt odl e

HATotolleT 3eaxg : @g A2 Bon?

&€ (caaerren)



off aftarrlor @S & PR s @Ider & o A EH A Asel D A ol J)...(cqurer) Si0 arr AEw FAS®2 o S Ao darr e 8, as @it ordl aga
el raerer) 3 S Ao, ... (caerer) sid 3 A M v @ wawe amel! ar A @I § [ Gféra & e urarer ArEa o Sit wrRlaw 9 v &, Iodion adrn s
Rraetier grma Riz oft B s 3 A 2Mgrer Acivaz Pifdreez A, 35891 aer-aan e Redoer g Ris it widgr 3 & 4 itz Jorhl asRadih oft...(wxumor) s2hfeme si oft
citer fepe &)...(®rmmer) A @i & smsfEdish & ) s wfefaric B w0 ot i, aarned 3dsm: © 3w e 3, # uml IAD a # aG Remon asm & siie
urzrarel sft @l aft e e asar &) el 2w & Al spa RBis st &) w8l #ereg & ©1$ oian 881 di 4 oft sirera 8isy sgo# Ris s A dl 331 aop Rufderaor uret arel ot
wo eforeerel yraa fopen fip witfardic & Awel Si. amRTsa skis®m: ® oo oeen aifde) ...(c@mer) 33 aob i Fesc en T Ukpll v &R w Ades e I usar e
g Ris 331 39w afcredl 3me &) &0 A« fenffl of e Jorl v dwtesa Uor foven s/ et e 3 4 ame &) sl a1 Fais 2 iz 12 RBatiger gadt ot off, 3omi
ds ajica @i &t acer off) 39 wo Iediel war 6 witlerdie Bloa adt &, yea Bifere: Reiiser o & an oo @@, § 63 a aar § 39 @b ®ER &
aré.dl.acamwn gl Joez A &) 32 acp Iodlel 5 I D TPIRN, BIPRA ol & FerRn) 3N Jogel &It A cPERN, a8 did &, Aifdbel aE? a1l 3on2 S S1. AARIIE S|
@1 3] fex Ja1 &, ag wisja of cern A @il dict a1 & 5 anuel @@ e, el aen fpen @ ard ol & Rrad! aaried sidsw O 3l i feara &, oficic 2, a8
@ & 3 daerr i St s st dreft st 3, st 1976 3 & as dwcrer weileas # Sreflife v 336 e # v Az A anron asen & ... (@)

HTGIGIRT AT & FISe! ofl, 3@ FIed @3 dtefle @l @l 2 9 o2 &

oft arfeerevolor zasaY @ df @w e as3 281 &) Sorue A U S, arrNEd s As o A Sit v fAfeder worrd o & 2, g1 33ht 3 Prasreras 3R R et aga Ren,
a2 e o Rid ofter ardtor 3 fere em) oftor sidlar 4 oredY gerens, anfdhdae A sy asrarass A&l A widlorer arell W1 gelras? &3 & #8lol B 3iG2 AW YT WA doreiiz A
fysifegrar urer @2l adt amy anuer bt widSerer 2l sicft Aftvor a2 serfdRorer oft o1l amem Jor Foradt dlen oft em I A i sieflye As w2 &, I e w6 63 A
SUA @ yreenol a3 oft 3z emy A 192 a5z afiz 63 a5 HuA 32t aer $ad e Favier gan em Bierorn amu a5 & an smual Rsen 3, sar oft W1 @D ol I, @ 6 gl
alfdrer $t 3 Afdser 321eBT GATGT WIRIST 3 911 30150 A5 Naoter @3 #off waa, sist 3 udbls ea, dan oidf Ao anféwy T am sorry to say this, safem & s sereft
& Roreft wyen & 5 s 2ifderer ast ufdey &, saradY srer arer comal difSne afty st oy ol & ororz oft sor w2 Broy ordf 4o sn e frerase sl aod oo ¥ fére we
will totally fight. I thank you very much Hon'ble Speaker.

oft war. Fdean omrg ;xS oft aga Morr I, s F, PR awoft aret 3 o gres Iodkar den ... (Interruptions) €, amu Rwrs 3 3w Sir, we heard you for one
hour and five minutes. ...(Interruptions) We heard you patiently for one hour and five minutes. That is the tolerance. ...(Interruptions) The point is
... Interruptions)

SHRI KODIKUNNIL SURESH (MAVELIKKARA): We also heard your side for one and a half hour. ...(Jnterruptions)

SHRI M. VENKAIAH NAIDU : Suresh, please, this is not the way. I just suggest to you to please control yourself. ...( Interruptions) Not you, Sir.
... Interruptions)

SHRI MALLIKARIUN KHARGE : You cannot dictate to me. ...(Inferruptions) We are going to fight. ...(Interruptions)
#Arotoller rezagt @ w1sa ofl, A amua aidl @ler 28 &) He is not saying anything to you now.

...(Interruptions)
off uar, Fdseen omrg @ TS oft, amu ST &Y st &) sereft 3tksron 50 amer R At oY Sor afte oft 3wt agen fEwng Jem, ... (o)
SHRI MALLIKARIUN KHARGE: I do not have to take lessons from you. ...(Interruptions)
Firorotler aiearet & xagel of, 3odiol st oidf dven 3, vor oft @t dlen 3

SHRI M. VENKAIAH NAIDU : No, how can we teach lessons to you, Sir. You people are very experienced, and we have seen for 50 years also. My
point is very simple. 3€}* a1, €} * weon, @8 wRfmicd Rrea 3 Sw ol 3 alle 3€)* 3 o Aon ordl| soor Sz oft, 1975 3 A€} * Jat A aen gan, as edall @ 3wt
aft ene &) puen oz B ot Ve gres yeier sl won aifge, w1 A3 Iord Weredt & ... ()

airotofter arezaer + &€} * e amuar? Okay, I will see to it.

G| (czraurat)
Ftotofter reag: dies 8, f Sgelt 33 enazaee Sffy

G€| (czraumar )

anmetofler arezrer @ I am here, I will see to it. & 21 coft, 521 yevre 6t @1 s d@ierat 6t arragernen ordf &) UGl gIRTG Ml 3 32 dien gon Ry 3€)* don & pw 3z
8I91, 218 WIS dlctol &l s aidl &)

&€} (raeren)

HAToTollRT 31e=AeT: 3l foreorar sy I am sorry. apft @i den fawer & odl &) s @l sael 3afSm 2k 8l emrass Sff)
8€| (czraurat)

ATeTolRT 31e18T: 3! forewier Satr, 33 9reg bt amagerndr argf 3
3€| (czraunat)

FAtetolter areaxgn: Aol dier ferem, fravrer o) I told him. serast frasrer 9 231 greg w1 ueiler a1 as2o,

€| (caumor)



Fretoller arezngr: forasiet e I have expunged it. smu sw=t aidf 32 &), 33 enasdss it

oo (AT
off sere Ris oime @ Asa, A 3€)* 3A &) ...(cuaum)
of afterwrslor 2T591 : ol AEL* ordl i 3. (curon)
arotoller areaxer: 3€)* ordl € 3
3€| (cerauman)

oft srepe1 Ris orpe @ 3€)* 3wz dict R &€ * dn) 3odiol wat b a1 D2 den i 3€}* diom) .. (o)

oft stondor Bigy ($tar) : ool dien 3 a4 A€ * el ara A dict & A 33 Brevrer oty .. (wwawroD)

HioTofler areargt: 331 foraster feem, amu 3R oreq areft arer forarer dt &, amu 3o or)
...(&raerer)

oft war. Fdsean oIRT3 il A WA MU Well3A A S ol oredl @il st A aetent &, disa) ws @IS Awiclt Ruw ordl 8) sar dler vas guer uia Riore enfea A 3 23
&€ (czrauren)

Frotofter areargr: anu S anu Rreena 381, A3t arer anudbt sz A & ordl anedt
3€| ()
off war. &z orrg @ e s 9 2 o) Skl eres et Sl ... (wrauer)

Frotolter sreargr: am o anuest eemor ordl em, I told the officers and Mr. Kharge also fs =& greg %3t dieron dlas ol @ afie sorent fBraster 3 &) 3odior woff oft fsem [ told
him.

€| (caauror)

SHRI M. VENKAIAH NAIDU: The Constitution has been changed hundred times.

Ftotolter arearer: Bicrofl ane dlon, 3erelt are forarer &9 ot o a1l dlont &, waera ol Aot 8 231, emRdog Sf
€| (caurer)

arrotolter areargn: 3 2w & ool
&€ (cauror)

oft srerdor Broj : sifdenar s o1 worren & s v urel o werren 3?

aitotoller 3reargt: 3ol 3R Sl Gat A Jorr & o Jol us oft a1 fb ama s adld A A AR D P B aman ordl, ©w ordl, amu @Rl dler 33 &, A oft Ay g1e 32w
30T T 7l 33PN SHT crony wila, dol oft anuen) awan e, w1 3@ i Sx 3§, wsi 45 ge) I am sorry. enaaee S

&€ ()
FToTotler areraey: fipafere €, » 3a A1, 2ifderer &t are i,
3€| (czraumat )
SHRI K.C. VENUGOPAL (ALAPPUZHA): It has been removed.
HON. SPEAKER: I know, I have removed it.
off sropmT Bis oime 1 amu 2R, a3 3 wfdemeit & B3 @ w2 &, ()
aiatotter arertgr: ot oft, Shri Thaawar Chandji is speaking.
off areeT Riz arge ! PR agl A A€} * AR At A arT aoeh, Asa?S€) (wmers)
FToTofiT are=rgl: amuchl urct @1 wfer dier a1 & afiz 2181 &) A 21 @I Sra & 331, iy AfeRy
&€ | (czraurat)
off aree1 Ris orge § amu aifgensh G ara wa &) anu 2diferen oft & 3-8 afgen wivg o 3€)* wad &)...(crwrmor) SO AN Areft arfiy
wart Yieaar 2a (Brear): 8€)* sogdior usa diem

#itotoliT 3EALI: Uep 7Y S1cieT @ aloil (2w A g 8 2 &, IS-AS wive anu oft w2 A weftor, st onféa 3 anu oft Aetye wA, st A oft, asi A oft, Sl se1s A All of
you should have tolerance. wftsr) ordf @it Sictsar b suz za1 aat et wz b9,



...(Interruptions)

apnfors sarT 30z ARy sidl (off emaz dg sree) @ srIer AElGI, ULl ST SA Aacayul Rier uz dlerol @ 3 R, $3 e & 3! AW ®RB T §| AG
aga xyoft B are 2 5 anst g1 szd A Jfdena wiar 1. s spdsm: Aed i s & e & g yifagar <rn o gu Agd 3 adi @2 38 &) 39 YR & aal
forfre wu 3 smavers efty Jor & Sterar afiz Brer-fer Soif 3 smeaarsdt &0 &, 3o Aawm! spAso: off & @ 3 iz sed & Afrrer B ary 3 Sielel @1 PR & 33 aal &
HIEZH A &1 a8 DA Dol ol 38 8

HEGE, 3Tl s aal A adl gra g8 &) aaa AT Alelof R G of aiel R cras e &) & 531 3R U U6 weell areal & [ aivag Mdl Sft 3 sreer Rierdt asiel st o
swdsas? Sft @t srefi-anfer 2ersn &, s W 2ifdurer @Y 29rsn §) oiveg At 2mea of o srdAsw? Sft B FHuz grads off forxd &) i Rl usr B amoefla el A spRYT aszen
argan R oiveq aildl oft grr spdsass St A5 Huz il ot geads &, 308 PR i ugdl dl amua) A Refr suse a1 smestl, serwsedft g3 21 smest

Sor &) arendt B arg amer wi Jifdener Sra A ae] Gan &, Usd amacllar Srorzia ity arr sl sroren urd A W A g 3T AL UIETSl WIS BT DI BI I &, PRI B B
8 sud e gany urr v o, st g & s, Afdener amer Aot B @i e aul aw St Aseliftr ger Wag, A, s A s daria B et v AwR ¥ B, 398
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SHRI K.C. VENUGOPAL : Sir, hon. Minister has made some very derogatory statements about assassination of Indira Gandhi ji. While speaking, he
has mentioned that assassination of Indira Gandhi was because of the wrong policies of the Congress Government. Assassination of Rajiv Gandhi ji
was also because of the wrong policies of the Congress Government. By saying this, he is justifying the killers of Indira Gandhi and Rajiv Gandhi.
...(Interruptions) So, it should be expunged. a€| (Interruptions)

HON. DEPUTY SPEAKER: I will go into the records and verify it.
...(Interruptions)

SHRI K.C. VENUGOPAL: Sir, it should be expunged....(Interruptions)

HON. DEPUTY SPEAKER: I will go through the records and verify it.
...(Interruptions)

SHRI K.C. VENUGOPAL: He is a Minister. It should be expunged. I am requesting you that it should be expunged. ...(Interruptions) Otherwise, it will
create a problem. ...(Interruptions)

HON. DEPUTY SPEAKER: I told you that I will go into the record and find it out. If there is anything objectionable, it will be expunged.
...(Interruptions)

HON. DEPUTY SPEAKER: The House stands adjourned to meet tomorrow the 27t" November, 2015 at 11 a.m.

19.23 hours
The Lok Sabha then adjourned till Eleven of the Clock

on Friday, November 27, 2015/ Agrahayana 6, 1937 (5aka).
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